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LOK SABHA

Wednesday, December 19, 2018/Agrahyana 28, 1940 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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HON. SPEAKER: Q. No. 121.

... (Interruptions)
11 00 % hrs

At this stage, Shrimati V. Sathyabama, Dr. Ravindra Babu, Shri R.
Dhruvanarayana and some other hon. Members
came and stood on the floor near the Table

... (Interruptions)

11
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1101 hrs
ORAL ANSWER TO QUESTION
HON. SPEAKER: Q. No. 121, Shri Ninong Ering
(Q. 121)

&Y foreieT ST : areyer AeiaT, S STFRT 3TTeRUiR FAt St 7 &) 8, 98 98 fRdR
o Y 81 °RT e & [ SToUeT HQeT AT YAt 19l H HI9H el 78 8iaT o, it
e & HIgT o & J8T B fhaT ST FehdlT &1...( FaET) Tg a1l Sih & fb THINY
TS 81 YT & IR U &9 MMM 7 o7 fh 319 g8f 2800 <Ia <, @ifdhT
3T eb Rt 5 CTad T b1 Yo 3T 61....( SAET) 3T 5 G H 3TN T bRy

STYE &, 39 R N T g9 | ...( Fae)

it FIIoT RAgT : 3TeTe eI, BRI IRPR 7 I Sef URATSHY ATf-3¥e ¥eed
o foTq Tgpa &t &1 HIC TR IR ST AT 8 BOR PRI DU $C+1 I P CatlehH
3R o & 7l 3R SreuTTereT Yl H Y% DR alell &l...( Saer) gkt GRS
IR QRCA R BT 8, S A-EC & 3T 9T H R et 815d &b 8-
8l...( aY) HeTeRT H 3feRT A UNRIANSHT Teidhe i T8 81 HRAT QRSST 7 15 T/
R Ty o 2T &, a1l T fufed ax forg e 8. (=aem)

T8I Teh AP Ul BT FATS &, PO AN - Ueb YIATSUSA G DI o
STRIST P Bl HATT SHBT SASTR X I&T 21 S B S R ITIdH ~IRITAT Tl RN
T 8, I B T 1 &9 il A WA |...( Fae)

Y foreiT ST« sreger Heiean, &9 arexuiiy H3it Sff & arer et e 8, offds

IeIH QAR 5T b 1T 15 BNR HRIg DUAT T ST T &M § e q1e b

e § fb ST IR J&T fob el &R afeRT S Sal1h &, g8l TRe rgd A1+ T
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STehe B3IT AT TS BT AIGTSel cafdh T T8l slcll &, ol H A BH d-de BT TfaeTT
AT MR ( ) -8 & foTu H Teetleper & off, Iqb fofy Jei ser T
B PR & TSI a1fRTl I & TE HAT SR UaeT P &1 8 adl st
oI TR, T & MR ARTRE &l &, T 85 A1 &l AERT ATBV? .. (STTET)
ot werer RawaT : orege Herea, [ - Wed J 19300 TR &N N &,
T A 6500 & STRI-UT dT<R &b RIS &1 34T 8TeT H T8 HAATeRT b AT 8 AN bl
araf g5 off iR & oy foram & fb a1k oRae R ot 89 era™d @ 8ik
SRABITSTST & U RUIE SR 8 HATerd 1 < &1 715 8l...( L) S 8 HaATerd
39 v R T FRAT 8, 99 & 37 arel foAl F 89 TR o &7 &1 3T
ST, ... (TIET)
Y Tover RAE ; AT 3TEeT HRIGHT, HI9TSdT eldR I S & Gy H § Arf-g%¢ &
RAORT 5T # <% ¥aT o & sl R4t a1 1ie & 9 T &, ... (¥awr) S a8i Bl
Ueh 95l ST (ST SiTeil & 81 I8T & g 1d drifareidc! F qTeR 8l ... (Fgar)

34 IR W 3o SR URel & off & SRy R & G & H W 98- URIed
&1 8, S8 drifdrelact 8] 8l ...(Sae) S aRIT 3R IREH T, gRPpe!, STURTR
& & 81 W &1 § priferefact oM & fory i diCied S A R 2, & 3T b
&l fifel €1 I TRt e TP fHIeRr? ... (FIe™)
Y 99T RAeaT : AT 9T 7 fI99 ®U I 3709 &5 & UBTS! Sollehl dhl e
SIfER & 81 ...(TTg) 3F-rdcs fdetolsT & folU 89RT FATelT Ueh fSces MR
IR &R 8T & 3IR AATEHT I JUSTeLT b TR TR 37 dlel &A1 7 I IR !

ST &7 BT HATAT BT .. (STTIT)
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SHRI ADHALRAO PATIL SHIVAJIRAO : Madam, this question is regarding
connectivity in the North Eastern States. | would like to inform the hon.
Minister that my Lok Sabha constituency Shirur has a lot of urban and tribal
population.... (Interruptions) TTSdel UTgele & Solldp N SITHAUAYS 1 HaTgel
priferefady el 8. (AL 7 geTiel H SATSTCR sel GEfe gIell 81 .. (aer)
fheTHIeR T RN DT HISATSAT BT AT FRAT UST &l ... (TTETH)

foreset T & SR AR H3T it =1 Hifee fobarm o fos AR qor ffetr < grsered

TRAT ¥ AeTSeT ST SFMTWI| ST9eel URATST § AIATSel Brfde de! &l 8l ... (STae)
gy & AT H3AY St & e <1edT § b arr qur felr & grseret URATST H SaTaT
913 cray Jae o I ST Adhd 272 .. (TIHT)
&Y 9T RIegT : AT orege HeledT, el ig IR auf § QeT Y Cal-Sfaet §
Ueh 99T fATR §3IT 81 ...(Fae) a9 2014 § <21 bl SAl-SRIST 75 WRYC off, 59
IGIPR BRI IRDR 7 94 /T IR AT B ... (STIYM) i, T8 9 & [ orft
PG 3D 8, 8T Prildreiac! DI ATST FHRAT 81 Callep™ AFex H AR FaR
IS I8 oot 81 PR & foh &R S8 S9d e & ... (STIgT)

AR AR 1 fT & bl 31IR AR_T & SMIE [T &, ...(FaerT) § el
AT fob AT B & ARBR bl JrfHepdT & fb T8l srfeadt &g €, g8l 89 Ul
FIrefacT BT SAST @, 399 T § WRBR M aTet it & faaR axefll .. (care)
4T 31O 8T Y« AR aredre Sff, feficeT §fSaT WRT ARR T b Hewareial
BRI &, ORI S5 31 91, 2019 AP Y Tar Bl fSRIce Farail F SireT &
.Y fUser IR aut &, ST foh AT 990 St ¥ et 8, S i s 3
et Tee §U €, IR AN e &1 bl HIHT, RIS a1 &b 0 H U7l § St
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g% &l ...(ggu™) a¥ 2016 ¥ Sch &F H A3l A MM DT AT T g%
off|...(ag) Aifed g foraeT 3R 3 faITT gRT TN AT U Iy & ot
3T Tep g8l IR I8 BT XM &1 81 URAT 81 ... (TTET)

H A1 53T SfY & ST <Teel § fob S qrena ol §¥ oy, TaTIiT UTH b

IR &7 H JIG1ge <A oRTaR fSReel Jam TRA R 3T B IR TWRAR B
dd B, .. (TIE)

£} Tt RAwgT @ HEIST, AT G’y 7 Uep QT Slich T & bl STl i 81 T8t
b J3T ST &, TR ARDR = I &F § TR R DT bls |l IRIATSTT Tellepe
&l T 81 ...(TTe™) oifdeT T8 STx & fh S 8 H 3res! dmifaefde! fifel, 3%
foTq & 31T aTet AT o foar Xl At el R STRaTISeey Bl FHT &, A 37 W
T NS AR WRBR 7 &18 §3 ol ... (Faem) 3t It & ufcififer & qrey
HY 1 feT uget &1 <l &1 off 3R it I 311us fobarm & o 31Tt & T o 1y WD
AT 37dTed 8 3R 3TR3ASery P Il Hexd AR ALPR = SR S I &, I ST
H g8 gMfHd X b R3Sy, Sieal-A-Seal el difd STa’f oY ST eh

...(cTaE)

SHRIMATI BIJOYA CHAKRAVARTY : Madam, since Independence, the North
Eastern Region is completely neglected so far as communication is concerned.
During the regime of Atal Bihari Vajpayee ji, the then Minister of
Communications, Shri Pramod Mahajan ji tried his best to develop

communications, especially in the border areas of our country.
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But even in Sikkim, where Nathu La Pass is there, which is very close to
China near the Chinese border, the connectivity is very good and up-to-date.
... (Interruptions) But so far as Sikkim is concerned, the connectivity is not at
all recordable, and same is the case with Mizoram where the Lunglei part, the
lower part of Mizoram, is connected with Myanmar and this part is also not
properly connected. ... (Interruptions) In Arunachal Pradesh and other parts of
Tripura, people get connected through the Bangladesh telecommunication
network. ... (Interruptions) Hence, Madam, my request, through you, to the
Minister is, kindly see that the entire border area of the North-Eastern Region

is properly connected.... (Interruptions)

T 7IST RAawgT @ ereue JeiedT, H Ugel ol 9arm € fb STl & a8 | Ceftd
qRAISHT & oy F F SITET BT BHRT TSR 7 Fiepe (T & MR HIC TR W 8.5
EOTR RIS DU I URIISHT 89 A1 S H gftetie v 38 &l

HEISdT, STel a Rifdhd T JaTet &, 529 TAR faree I 7 311t ot ¥fewe
R I & 3R PFUERIT Celidd IT i Aref $%€ 6T &5, I Wl 3Fd TR &89
ORI dTet 81 ...( Tae™) H AR TSR Bl R AT 18l § b T IR
qIRASHT quT 81 SITQ, ot 7ol $€ Q2T b 31 1T T JoiT H J8eR Pl iac! ITH

PR JHT g=Iare]

HON. SPEAKER: The House stands adjourned to meet again at 12 o’ clock.
11 11 hrs

The Lok Sabha then adjourned till Twelve of the Clock.




19.12.2018 17

12 00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Hon. Speaker in the Chair)
... (Interruptions)
12 01 hrs

At this stage, Shrimati V. Sathyabama and Shri Gurjeet
Singh Aujla and some other hon. Members came and
stood on the floor near the Table.

... (Interruptions)

T JTETeET : HIFHI R0, Hot [T fawll R o Hawdl & T I
<l I TH &3 & HTel Hecqquf &, T $7ep foTu 31197 T PRIATE! 3 Faem
STHT JMTGLID & 61 T 3 aRI IR HT ISTY ST Fehl 21 FAfeTY H T TR
b1 T ofY TeT b foTq STty T et &t 8l

... (Interruptions)
12 02 hrs

At this stage, Shri Thota Narasimham and some other hon. Members
came and stood on the floor near the Table.
... (Interruptions)
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12 02 °> hrs

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid on the Table.
THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE AND
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
P.P. CHAUDHARY): Madam, on behalf of Shri Ravi Shankar Prasad, | beg to
lay on the Table a copy of the Notaries (Amendment) Rules, 2018 (Hindi and
English versions) published in Notification No. G.S.R.815(E) in Gazette of India
dated 28th August, 2018 under sub-section (3) of Section 15 of the Notaries
Act, 1952.

[Placed in Library, See No. LT 9978/16/18]

THE MINISTER OF SCIENCE AND TECHNOLOGY, MINISTER OF EARTH
SCIENCES AND MINISTER OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (DR. HARSH VARDHAN): | beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of the Institute
of Life Sciences, Bhubaneswar, for the year 2017-2018, alongwith Audited
Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Institute of Life Sciences, Bhubaneswar, for
the year 2017-2018.

[Placed in Library, See No. LT 9979/16/18]
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(2) (i) A copy of the Annual Report (Hindi and English versions) of the National
Institute of Plant Genome Research, New Delhi, for the year 2017-2018,
alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute of Plant Genome
Research, New Delhi, for the year 2017-2018.

[Placed in Library, See No. LT 9980/16/18]

(3) (i) A copy of the Annual Report (Hindi and English versions) of the Institute
of Bioresources and Sustainable Development, Imphal, for the year 2017-
2018, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Institute of Bioresources and Sustainable
Development, Imphal, for the year 2017-2018.

[Placed in Library, See No. LT 9981/16/18]

(4) (i) A copy of the Annual Report (Hindi and English versions) of the Rajiv
Gandhi Centre for Biotechnology, Thiruvananthapuram, for the year 2017-
2018.

(i) A copy of the Annual Accounts (Hindi and English versions) of the Rajiv
Gandhi Centre for Biotechnology, Thiruvananthapuram, for the year 2017-

2018, together with Audit Report thereon.
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(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rajiv Gandhi Centre for Biotechnology,
Thiruvananthapuram, for the year 2017-2018.

[Placed in Library, See No. LT 9982/16/18]

(5) (i) A copy of the Annual Report (Hindi and English versions) of the
Translational Health Science and Technology Institute, Faridabad, for the year
2017-2018, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Translational Health Science and
Technology Institute, Faridabad, for the year 2017-2018.

[Placed in Library, See No. LT 9983/16/18]

(6) (i) A copy of the Annual Report (Hindi and English versions) of the National
Centre for Cell Science, Pune, for the year 2017-2018, alongwith Audited
Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Centre for Cell Science, Pune, for
the year 2017-2018.

[Placed in Library, See No. LT 9984/16/18]
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(7) (i) A copy of the Annual Report (Hindi and English versions) of the National
Agri-Food Biotechnology Institute, Mohali, for the year 2017-2018, alongwith
Audited Accounts.

(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Agri-Food Biotechnology Institute, Mohali, for the
year 2017-2018.

[Placed in Library, See No. LT 9985/16/18]

(8) (i) A copy of the Annual Report (Hindi and English versions) of the Centre
of Innovative and Applied Bioprocessing, Mohali, for the year 2017-2018,
alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Centre of Innovative and Applied
Bioprocessing, Mohali, for the year 2017-2018.

[Placed in Library, See No. LT 9986/16/18]

(9) (i) A copy of the Annual Report (Hindi and English versions) of the National
Brain Research Centre, Manesar, for the year 2017-2018, alongwith Audited
Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Brain Research Centre, Manesar,
for the year 2017-2018.

[Placed in Library, See No. LT 9987/16/18]
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(10) (i) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Animal Biotechnology, Hyderabad, for the year 2017-2018,
alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute of Animal Biotechnology,
Hyderabad, for the year 2017-2018.

[Placed in Library, See No. LT 9988/16/18]

(11) (i) A copy of the Annual Report (Hindi and English versions) of the Centre
for DNA Fingerprinting and Diagnostics, Hyderabad, for the year 2017-2018,
alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Centre for DNA Fingerprinting and
Diagnostics, Hyderabad, for the year 2017-2018.

[Placed in Library, See No. LT 9989/16/18]

(12) (i) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Biomedical Genomics, Kalyani, for the year 2017-2018,

alongwith Audited Accounts.
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(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute of Biomedical Genomics,
Kalyani, for the year 2017-2018.

[Placed in Library, See No. LT 9990/16/18]

(13) (i) A copy of the Annual Report (Hindi and English versions) of the
Institute for Stem Cell Biology and Regenerative Medicine, Bangalore, for the
year 2017-2018, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Institute for Stem Cell Biology and
Regenerative Medicine, Bangalore, for the year 2017-2018.

[Placed in Library, See No. LT 9991/16/18]

(14) (i) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Immunology, New Delhi, for the year 2017-2018.

(ii) A copy of the Annual Accounts (Hindi and English versions) of the National
Institute of Immunology, New Delhi, for the year 2017-2018, together with Audit
Report thereon.

(iii) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute of Immunology, New Delhi,
for the year 2017-2018.

[Placed in Library, See No. LT 9992/16/18]
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(15) (i) A copy of the Annual Report (Hindi and English versions) of the
Biotechnology Industry Research Assistance Council, New Delhi, for the year
2017-2018, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Biotechnology Industry Research Assistance
Council, New Delhi, for the year 2017-2018.

[Placed in Library, See No. LT 9993/16/18]

(16) (i) A copy of the Annual Report (Hindi and English versions) of the
Regional Centre for Biotechnology, Faridabad, for the year 2017-2018,
alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Regional Centre for Biotechnology,
Faridabad, for the year 2017-2018.

[Placed in Library, See No. LT 9994/16/18]

(17) (i) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Tropical Meteorology, Pune, for the year 2017-2018, alongwith

Audited Accounts.
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(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Tropical Meteorology, Pune, for the year
2017-2018.

[Placed in Library, See No. LT 9995/16/18]

(18) (i) A copy of the Annual Report (Hindi and English versions) of the ESSO-
Indian National Centre for Ocean Information Services, Hyderabad, for the
year 2017-2018, alongwith Audited Accounts.
(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the ESSO-Indian National Centre for Ocean Information
Services, Hyderabad, for the year 2017-2018.

[Placed in Library, See No. LT 9996/16/18]

(19) (i) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Ocean Technology, Chennai, for the year 2017-2018,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Ocean Technology, Chennai, for the
year 2017-2018.

[Placed in Library, See No. LT 9997/16/18]
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(20) (i) A copy of the Annual Report (Hindi and English versions) of the
National Centre for Antarctic and Ocean Research, Goa, for the year 2017-
2018, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Centre for Antarctic and Ocean Research, Goa, for
the year 2017-2018.

[Placed in Library, See No. LT 9998/16/18]

(21) (i) A copy of the Annual Accounts (Hindi and English versions) of the
ESSO-National Centre for Earth Science Studies, Thiruvananthapuram, for the
year 20172018, together with Audit Report thereon.

(ii) A copy of the Review (Hindi and English versions) by the Government on
the Audited Accounts of the ESSO-National Centre for Earth Science Studies,
Thiruvananthapuram, New Delhi, for the year 2017-2018.

[Placed in Library, See No. LT 9999/16/18]

(22) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 394 of the Companies Act, 2013:-
(a) (i) Review by the Government of the working of the Indian Vaccines

Corporation Limited, Gurgaon, for the year 2017-2018.
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(i) Annual Report of the Indian Vaccines Corporation Limited, Gurgaon, for the
year 20172018, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

[Placed in Library, See No. LT 10000/16/18]

(b) (i) Review by the Government of the working of the Bharat Immunologicals
and Biologicals Corporation Limited, Bulandshahr, for the year 2017-2018.

(i) Annual Report of the Bharat Immunologicals and Biologicals Corporation
Limited, Bulandshahr, for the year 2017-2018, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10001/16/18]

(23) A copy of the Memorandum of Understanding (Hindi and English
versions) between the Bharat Immunologicals and Biologicals Corporation
Limited and the Department of Biotechnology, Ministry of Science and
Technology, for the year 2018-2019.

[Placed in Library, See No. LT 10002/16/18]

... (Interruptions)
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cites RIprad 3R G FaTer 9 197 H3l, TRA0] St frHRT F 1o St e
3afRer framT & e =53 (. foaes Rig): sreger weiean, # ot srgHfa &

fT=TeTRE U= 4T Il IR T §:-

(1) (TP) B AT 1S SECICTT, Tais b ay 2017-2018 & aTfiep
gfcre dT Teh Hfer (fewa) TeIT SIS WD) ToIT oRITaRIfard okl
@) B 9T AeFd SIS, TS &b a¥ 2017-2018 b BHRIGR
AR FRT FHIET T Toh UfeT (fewat qT 3RISHT Fhvn) |

[Placed in Library, See No. LT 10003/16/18]

(2) () TIPS PR wioAT REe, MR & g9 2017-2018 & aTfSd
gfcraesT i U Ufer (fawat TIT SIS TAehxuT) TeIT IaTaIfard oidl
(B) SEITIC DR AT R, MR &b a9 2017-2018 & BIRIBRUT D
AR FRT FHIET T Toh UfeT (et TUT 3RISIT Fhvn) |

[Placed in Library, See No. LT 10004/16/18]

(3)  HUHY AR, 2013 P URT 394 P SU-GRT (1) & iR FfRad u=
I - Tl (f&mat T SIS HEasuN):-
(Uh) T HRURIA 3ATh SREAT fetfics, SISt & a¥ 2017-2018 &
DHIRIDHRUT hl ADR GRT AT
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(4)

o 0N

(&) IR PRURIA 31T AT ferfics, SISt & 9§ 2017-2018 &
qiffiep Ufcides], ORI og T I R FRAD-Aeeraied 6
fecaforai

[Placed in Library, See No. LT 10005/16/18]

(Tep) 2T AeR BR T Ta+i4, 75 faeell & g9 2017-2018 & T fcde

T U Hfer (fawat qT I HEavu) |

(@) YT HeR BR e T, 718 feell & a5 2017-2018 & AT oRarai
T T Hfer (fawat AT SIS HTDRUT) TRAT I R ATIRIeT Hfcrae|

(1) FeFTeT AR BR T a1, 3 fSeell & a9 2017-2018 b BRIBRUT bl
AR GRT FHIET T T UfeT (fEwat qT 3RISIT Feahwun))|

[Placed in Library, See No. LT 10006/16/18]

(5) (IP) JHIPSFR oldRes, TH.0.UE. TR & ¥ 2017-2018 & dTivd
gfcraesT i U Ufer (fawat TIT SISt HRehRuT) TeIT RaTaIfard oidl

@) IHPeder AdReSl, TI.UW. TR P I¥ 2017-2018 & DHRIBRUT &
IRBR GIRT FHTET DT T Hfer (arar qaT SRSl )|

[Placed in Library, See No. LT 10007/16/18]
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(6) (IP) ST FEAICYC T T AIg [0S Colairel, feroa-ayRd & a9
2017-2018 & d1f¥fep UfcrdaT &t Uep Ufer (fewal oferm SISl Jeahvur) e
ICIENIRRRSEC]

(@) SRETT Iege 3T W WIS W caleiroll, froa=ayrd & a9
2017-2018 & BRI & TRBR GIRT FHTET &b g F foaror (Bt Terr st
HERT)|

[Placed in Library, See No. LT 10008/16/18]

... (Interruptions)

AR AT & 5T FAT TAT X HATeT | 9T 31 (37 79T Rawam): areer
HEISAT, § 31T AR & FF=IfeTRad v T Ieet UR 33T §:-
(1) DU AT, 2013 6 GRT 394 I IY-GRT (1) B AT F=fARIT
UAT B Uh-Udp UfeT (famal oIt RISt Faur) -
(Th) HAEFR fordi fm farfies, 8 et & af 2017-2018 &
IIHRUT T TRDR FIRT FHTET |
@) FEMR <forme fm fafics, 73 fieett & a¥ 2017-2018 T
qii¥es  ufcded, oRERIfd oy dem I W EEe-
HETIETURIeTh i feafor |

[Placed in Library, See No. LT 10009/16/18]
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(2)

)

31

YRR SRR A amees aifereRor aifef-m, 1997 @ 9T 37 &
fcria FeAfeRad STRRpaTal &l G-t ufer (fewat aem sfrsit

HEHIT): -

(Tp)

(aT)

RIIR MRS TR IUHIHT A= i, 2018 S 19
cTTS, 2018 & WR o ISTIH § SRRTTT HEAT 311-04/2017-
I H YeHTHI §Y

f& SCEHITA CAIPRYTDIT heel AT TN TR
HATACA TToT TUS DI-AAIhe dToiel (SFTSHT) WIelerd,

2018 S 28 =R, 2018 & AR & oA H AT FEAT

Th. H. 416-2/2018-TTTRITel-1 H FhIHTT §Y 2

(@)

(IR)

IR1P folthie HaT (CIZNSIES)) Sﬂ?‘i-lvgc’iﬂ MIEIEY| eI
T AT UrERIT & A (BOT FaATEH) (e fafRm, 2018
(2018 T 7) ST 31 JeATS, 2018 & AR b IS H TSR
RT T, 9. 305-03/2018-F3NTH 7 HebTereT gV o

AR IuHIhT 18T SR FReror Ffer (2iter wenes) fafem,
2018 ST 18 Sel1s, 2018 & HRA &b ASUF H TR HET
324-5/2018-%1T & eI gV o |

Suh (2) BT A . () H IfeetRad U=l Bl T Ueel IR G H §Y
T P PROT S 1T feRuT (fEw<t TAT ST TR

[Placed in Library, See No. LT 10010/16/18]
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(4) (Th) X BR STaTHe 3Tk Sfemfea, 3 fieat & a¥ 2017-2018
& TP Ufcrde B U Ufer (Bl TAT SRS TN TAT oRGTIRITarT
Rl
@) AR PR STAYHC 3T Sfemfea, 8 ieell & a¥ 2017-2018
& DHIRIDBRUT DI TRBR FRT FATET BT T Uiy (Bt TAT SRS FRpR0T)|

[Placed in Library, See No. LT 10011/16/18]

(5) YRAT IR IIfIFRIH, 1885 &I GRT 7 hl STYRT (5) ToIT YR TR
dRATEFDT MR, 1933 P &RT 10 DI SUURT (4) & I
ferAforRac STRRTETRI T Ueh-Ueh Ufcr (f&wl creiT RIS Hwhvu)|
(D)  gsfded IR & folq sga @d Qrfcharredl AT gy
SUSBRUI AT IURHR| DT IUANT (A PT 3VaT & Be)
ey 7R, 2018 ST 5 3fFeR, 2018 & 9 &P IS §
STTeRIET AT 1.1, 996(31) H TebIfre §T 2l

@n I50 PH ARRATS NeTT-ATSSS S SUBRUI BT ITANT (A
I 3UaT J Be) R, 2018 ST 18 3RpeR, 2018 B HRA &

RIS H STTeRgET AT 1.1, 1046(37) H HepTHRI 8V 21
() PH Afhaell 3R T8 PH Afharlel! 3feT g3 ST ATgfT
USRI BT FUINT (SFISIE T 31U & ge) =, 2018 S
18 3peR, 2018 & WRA & IS0 § SAfeRGeT e

11 1047(37) H HebTfId 8T 2l
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@R) 5 TNTESS §€ 7 ST W &7 Aead Afed daR g
TUTTeAT T SUANT (SFITH T 39aT & Be) -, 2018 S 22
3FheR, 2018 & HIRT b IST0 H TERTAT FAT AT,
1048(37) H HeTIRI 8V 2l

[Placed in Library, See No. LT 10012/16/18]

(6) RGN IR M, 1885 Hl &RT 7 P ITLURT (5) B IHTd ARG
IR TRITDT (TeiteieT HReTgH ($ee™ (s durcl Rived & wriler &
foTT anforfares YfSaT SiTUNeR ST HATORT SHIUT iR SFeiH) Hee
oM, 2018 ST 5 FewR, 2018 & R IASUF H ARG H=AT
AL, 1088(37) H Tl &Y &, Pl Wp Hfer (feweil qem st
GEPRUT) AT IFDT U G ST 6 [, 2018 BT AfGa 4.

AL 1179(37) H HebTHRIC 8317 2l

[Placed in Library, See No. LT 10013/16/18]

... (Interruptions)
fercrer waTerar 3 W57 WY (ke ferora AR Rig) (Fanfvig): sreer weiea, §
3ATehT STFHfer F F=feTRE W 4T Ueel R el §:-
(1) (@) Rad woe ghrmeF Rived BR STAfUT e, 8 fSeett & ay
2017-2018 & aTf¥e Ufcded & T Ui (fBeal Tm TSl Hwan)
SRIRSICIENIRRITC]
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@) RI9 e A RIed R STt S, 3 fioat! & a¥
2017-2018 & HRIDRUT DT ARDR GIRT FHIET BT U Hfer (Bar
AT ST RN

[Placed in Library, See No. LT 10013A/16/18]

(2) () ST HERI iTh doe MHINT, T8 foell & a¥ 2017-2018 F
aTfYep Ufcrae Bt Ue Uiy (Rt ToIT 3SiT Jhu)|
@) sfeaT HrERIeT 3T o< I, T3 fioett & a¥ 2017-2018 &
aTfes SRIT3N P T Ufer (Bea) quT IS TRehRuT) ToIT B IR
QREIRNIRIRECET
(@) Sfea FRIeT 3T dos Thad, 718 fieet & a¥ 2017-2018 &
BHRIBROT DT IRDR GRT FHIET P IR 7 [Ja=or (< oI il

GEDHIUT)|

[Placed in Library, See No. LT 10014/16/18]

... (Interruptions)
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qfgdr 3R 91T fprT H3To & 5T H3l TAT FcUGEID BRI HATT F I
T (SF. TN PHR): LT HeIed, H 310! Sl & FrefetRad o= JHT eet

R X &:-

(1) (Th) TSNG IIh Srs, TGSRIG & a9 2017-2018 & aATfNd Ufcrda Hr
U UfT (fReet oI SRISTT TRRUT) AT eRGTIRIaTT okl
@) TSNS IIP IS, TSNG B a9 2017-2018 & HRIBRIT Pl TIRBR
SIRT SFHTET T U Ui (fewat T SRISiT FEahvvn))|

[Placed in Library, See No. LT 10015/16/18]

(2) (UPH) TR AR AFR &t 9a% dIs, RIAarr & a¥ 2017-2018 &
aTfiep Ufcrae &t Ue Uiy (Rt oI RIS IR
@)  TIERT 3R TR gdell 9% a1, Rierarr & af 2017-2018 &
PRIGRUT DT TRPR GIRT THIET DT Uy TfeT (fewat =T 3Sit

GEDHNUT)|

[Placed in Library, See No. LT 10016/16/18]

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE AND
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
P.P. CHAUDHARY): | beg to lay on the Table a copy of the Notification No.
O.N.55(E) (Hindi and English versions) published in Gazette of India dated
22nd September, 2018, regarding Delimitation of Constituencies in the State of
Andhra Pradesh and to update Schedule Il to the Delimitation of
Parliamentary and Assembly Constituencies Order, 2008 issued under Section
9(1)(b) of the Representation of the People Act, 1950 and Section 11(1)(b) of
the Delimitation Act, 2002.

[Placed in Library, See No. LT 10017/16/18]
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12 03 hrs

COMMITTEE ON PRIVATE MEMBERS’ BILL AND RESOLUTIONS
45" Report

DR. M. THAMBIDURAI (KARUR): Madam, | beg to present the Forty-fifth
Report (Hindi and English versions) of the Committee on Private Members’
Bills and Resolutions.

... (Interruptions)

12 03 '2 hrs
COMMITTEE ON PUBLIC ACCOUNTS
124" to 131 Reports

SHRI MALLIKARJUN KHARGE (GULBARGA): | beg to to present the following
Reports (Hindi and English versions) of the Public Accounts Committee (2018-
19):-

(1) 124th Report on the subject 'Delay in Commissioning of CCTV Surveillance
System, Irregular LTC Claims and Avoidable Expenditure on Hired Servers'.
(2) 125th Report on Action taken by the Government on the
Recommendations/Observations of the Committee contained in their 78th
Report (16th Lok Sabha) on 'Stressed Assets Stabilization Fund (SASF)'".

(3) 126th Report on Action taken by the Government on the
Recommendations/Observations of the Committee contained in their 92nd

Report (16th Lok Sabha) on 'Pradhan Mantri Gram Sadak Yojana'.
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(4) 127th Report on the subject 'Supply and Infrastructure Development for
Natural Gas'.

(5) 128th Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their Ninety-
fourth Report (Fifteenth Lok Sabha) on 'Implementation of Public Private
Partnership-Indira Gandhi International Airport, Delhi'.

(6) 129th Report on the subject 'Apparel Export Promotion Council'.

(7) 130th Report on Action Taken by the Government on the Observations and
Recommendations of the Committee contained in their Forty-seventh Report
(16th Lok Sabha) on the subject 'Hydrocarbon Production Sharing Contracts'.
(8) 131 Report on the subject ‘Avoidable Procurement of a Mobile Nitrogen
Gas Generator Plant, Infructuous Procurement of Material, Development of
Integrated Aerostat Surveillance System and Irregular Expenditure on
Construction of Vehicle Testing Ground'.

... (Interruptions)
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12 04 hrs
COMMITTEE ON EMPOWERMENT OF WOMEN
Statements

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): | beg to lay on the Table
the following Final Action Taken Statements (Hindi and English versions):-

(1) Statement showing final action taken by the Government on the
recommendations contained in Chapter | and V of the 7th Report of the
Committee on Empowerment of Women (2015-2016) on action taken by the
Government on the recommendations contained in the Fourth Report
(Sixteenth Lok Sabha) of the Committee on Empowerment of Women (2014-
2015) on the subject 'Working Conditions of Women in Public Sector Banks'.
(2) Statement showing final action taken by the Government on the
recommendations contained in Chapter | and V of the 12th Report (Sixteenth
Lok Sabha) of the Committee on Empowerment of Women (2017-2018) on
action taken by the Government on the recommendations contained in the 8th
Report of the Committee (2016-2017) on the subject 'Empowering Women

through Self Help Groups'.
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12 05 hrs

STATEMENTS BY MINISTERS
(i) Status of implementation of the recommendations contained in the

207" Report of the Standing Committee on Home Affairs on Action
Taken by the Government on the recommendations contained in 202"
Report of the Committee on Demands for Grants (2017-18), pertaining to

the Ministry of Development of North Eastern Region*

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION, MINISTER OF STATE IN THE PRIME
MINISTER’'S OFFICE, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS, MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY AND MINISTER OF
STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Madam
Speaker, with your kind permission, | beg to lay a statement regarding the
status of implementation of the recommendations contained in the 207" Report
of the Standing Committee on Home Affairs on Action Taken by the
Government on the recommendations contained in 202" Report of the
Committee on Demands for Grants (2017-18), pertaining to the Ministry of

Development of North Eastern Region.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 10018/16/18
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12 05 % hrs

(ii) Status of implementation of the recommendations contained in the
61 Report of the Standing Committee on Finance on Demands for
Grants (2018 -19) pertaining to the Ministry of Statistics and Programme

. *
Implementation

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Madam, | beg
to lay a statement regarding the status of implementation of the
recommendations contained in the 61% Report of the Standing Committee on
Finance on Demands for Grants (2018-19) pertaining to the Ministry of

Statistics and Programme Implementation.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 10019/16/18
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12 06hrs

(iii)(a) Status of implementation of the recommendations contained in
the 29" Report of the Standing Committee on Defence on Demands for
Grants (2017-18) (Demand No. 20) on Army, Navy and Air Force,

pertaining to the Ministry of Defence"

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): Madam, | beg to lay a statement regarding the status of
implementation of the recommendations contained in the 29" Report of the
Standing Committee on Defence on Demands for Grants (2017-18) (Demand

No. 20) on Army, Navy and Air Force, pertaining to the Ministry of Defence.

* Laid on the Table and also placed in Library, See No. LT 10020/16/18
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(b) Status of implementation of the recommendations contained in the
30" Report of the Standing Committee on Defence on Demands for
Grants (2017-18) (Demand No. 20) on Ordnance Factories, Defence
Research and Development Organisation, Directorate General of Quality
Assurance and National Cadet Corps, pertaining to the Ministry of

'
Defence

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): Madam, | beg to lay a statement regarding the status of
implementation of the recommendations contained in the 30" Report of the
Standing Committee on Defence on Demands for Grants (2017-18) (Demand
No. 20) on Ordnance Factories, Defence Research and Development
Organisation, Directorate General of Quality Assurance and National Cadet

Corps, pertaining to the Ministry of Defence.

* Laid on the Table and also placed in Library, See No. LT 10021/16/18
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(c) Status of implementation of the recommendations contained in the
32" Report of the Standing Committee on Defence on 'Creation of Non-
Lapsable Capital Fund Account, instead of the present system’,

pertaining to the Ministry of Defence"

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): Madam, | beg to lay a statement regarding the status of
implementation of the recommendations contained in the 32™ Report of the
Standing Committee on Defence on 'Creation of Non-Lapsable Capital Fund

Account, instead of the present system', pertaining to the Ministry of Defence.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 10022/16/18
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HON. SPEAKER: What is this?

... (Interruptions)

TTTIRT TETET : ATUD! PV qIeil & <l HH H D JHTUP AN YIS ol Fef S|

...(TIYT)
12 07 hrs

SUBMISSION BY MEMBERS

Re: Constitution of Joint Parliamentary Committee on
purchase of Rafale Fighter Jets
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker, there is a
serious apprehension among the people in the country over the irregularities
and alleged corruption in the acquisition of Rafale fighter jets. ... (Interruptions)
The decision has been arbitrary, against the security of the nation and resulted
in loss of technology transfer to HAL, a public sector enterprise, and also
massive loss to the national Exchequer. The matter needs to be investigated
by a Joint Parliamentary Committee to fix accountability. ... (Interruptions)

This is a very important matter. That is why, we are demanding a Joint
Parliamentary Committee. You kindly allow that, in which all details will come
out and every file will be checked by Parliament and not the Supreme Court. ...
(Interruptions) The Supreme Court has given its judgement based on a false
letter from the Government. That is why, | am requesting you to allow us ...

(Interruptions) | request you. ... (Interruptions)
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HON. SPEAKER: On the same issue, he wants to say something.

... (Interruptions)
SHRI MALLIKARJUN KHARGE : That is why, we are requesting for a JPC.

Kindly allow JPC. Please ask the Government to give us a JPC. ...
(Interruptions)

Y ArgvIE WellT (IRATSN): 4, O 37 & 98 & g% g €, 89 I8 A IR <8 &
5 ==t 8 T1fev 3R WReR off By & & 5 =i - TRy, (aur) I8
IETAR BT {9 & 3R 7 e J RS et 7 Thet & el § TRBR = G PIE
H . *TgTEr & 8. (TaYE)

HON. SPEAKER: This will not go on record.

...(Interruptions)...”

#Y AEFIE AAT : T PB R 8 b T H T 81 R UG I§ TS BT YA ol
& T8 & ... (STIHM)
AR): RIS, H 31U JTedH 3 fJuer I a1 a1ed & fdb el & JFel § AT 37
el Y STt 2 fIoT IR ERPR R TRE & T o fofY SR &1 ... (aEM)

ST8T ofeh foIer et Sf.UT. &Y. T U4 &, URT <91 59 STl T eht & o ol apic
ST AT fem §, S g8 ol g 311X T b T Bl T 81 YR 9T H 2Pl 2iehT 8 &,
IS BT 181 &1 of.UT.HY. Y PI$ ST el &l ST ANfeH U U &, uar bl aveh A off
3R fauer &t oRw A +fY, I W =@l R P foll TRBR R A8 F IR B

T 3TEY&T : S, Gord STERAdTS

...(cTgHM)

* Not recorded
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ATTIRT STEET : TSI S, JATUDT et &7

-..(9ET)
e HAT (31 Xrorre Rig) : sreder Heled, 991 98 T avr & fb afe fauer
ITE<T & feb Tthet b HHel H Tl 8T <113y, < 89 <l b fofy IRY TRE ¥ (IR
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ST. o STRITATS (Uf3RT TFUROT) : 37eel HIedT, MUHT g=IdTe] § 3T e

e & U G HET ST PHT S GRT T [HISTBRI T bl TR JATPE
HRAT TTET §| AT DI S, ST Ga ollep FHT b G & TR oflep TAT P
HfIeT F &9 99 oid & fF We the people of India, 3R I8N H&T YS9 ¥ T4,
d G PHYR, SIR Yo & &, o ot Ie s fear & fb & fdeR ofR SR e
& NI T BT IR AIDBRAT H e S 1 SAITY H AR Ugel PHAT ST Dl Bl

for SRIMTE ..." & foIY gpARY Y B B BHARY BT & TR BHTY off Y T
S A& T BT MY, FD 37611 39 <27 DI AT b MR TR, Widl P ER R
T R T ST B T 21 SHITeTT T ST T S T H MR S H
HThT AT 2Ty

AT JTETE : Sf. GOy STt P i <goit AL uod, T Fifdrera g9, St
TRUTTE BrofeaT, 37t Rapar Sarfy, it 1. 2. AT ardier, <. fRe o, weidr, it
W g1 37 3R 4T eRe FAUTST §RT IS1Y Y 49 b Aref g bR bl SAAfT
EEKIRVINIR

....(TFHM)

HON. SPEAKER: Shri Sudip Bandyopadhyay, do you want to say something?
... (Interruptions)

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam Speaker, we

are in favour of running the House peacefully. It was decided in the Business

Advisory Committee meeting that all discussions will be allowed. As demanded

by different political parties, let the discussion start. You can interact with

* Not recorded
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leaders of different political parties in order to see that the House runs
properly. The Congress Party is asking for discussion on some issues. The
Trinamool Congress Party is asking for discussion on some other issues.
Maybe the ruling Party is asking for discussion on some issues. The Session is
going to conclude soon. Why not allow all the Members of Parliament of
different political parties to raise their issues and to take part in the discussion?
If Shri Kharge asks for a JPC, let the discussion be allowed. ... (Interruptions)
HON. SPEAKER: If all of you are ready for the discussion, the Government too
is ready to have the discussion.
... (Interruptions)

SHRI SUDIP BANDYOPADHYAY : Let the opposition parties allow the
discussion to be held and let the House run properly. It is the responsibility of

the ruling Party to see that the House runs smoothly. ... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON
RADHAKRISHNAN): Madam Speaker, thank you very much for having given
me an opportunity to raise the Privilege Motion.

As we all know, Sabarimala is the largest annual pilgrimage in the whole
world. Around 30 million devotees visit Sabarimala every year. | have visited
Sabarimala as a pilgrim for more than 40 years. This year also | went to
Sabarimala on 21% November. Four other devotees also accompanied me.
When | reached Nilakkal, 22 kms. away from Sabarimala, | was told that
private vehicles were not allowed to go beyond that limit. The pilgrims were
forced to take the Government buses to go to Pamba. | witnessed the pain and
anguish of the pilgrims, especially of the senior citizens and children. Some
devotees were forced to go by Government buses.

Unfortunately, some of them did not have much money and they had to
walk. In order to provide relief to them, | enquired from the policeman about the
reason as to why only the Government buses were being allowed and not the
private buses. There was no answer for that.... (Interruptions)

Shri Yathish Chandra, IPS officer who was in charge of that area
intervened in the matter and told me that the private buses would not be
allowed because there is a chance of landslide. Earlier, there was landslide
also.... (Interruptions) He also told that the private buses would not be allowed

because of the congestion in Pamba. | asked him if there was no congestion
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because of the Government buses, how could there be congestion because of
the private buses? For that, there was no proper response. ... (Interruptions)

Instead of replying to my question, the officer asked me in a very harsh
tone whether | would take the responsibility, if some untoward would
happen.... (Interruptions)

| construe this as a mark of disrespect to an elected representative of
this House. Madam, | request you to allow me to raise question on this
Privilege Motion. ... (Interruptions)

HON. SPEAKER: The Privilege Notice is with me. | will go through it.
... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 1400 hours.

12 17 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.
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14 00 hrs
The Lok Sabha reassembled at Fourteen of the Clock.
(Hon. Speaker in the Chair)
...(TTYT)
14 01 hrs

At this stage, Shrimati V. Sathyabama and some other hon. Members came
and stood on the floor near the Table.
... (STIYT)

A wfecteroi TS (Teramh): Feq, St o fory et &R, Tede < & fofy giel
SN ... (cag)
AT STETET: ST SiT, HY HeT 1, TS o A9 T 72

...(TTET)
A AfeTolT TS 1 SR AHCAT & T & Tl .. ()
14 02 hrs

At this stage, Shri Gurjeet Singh Aujla and some other hon. Members came
and stood on the floor near the Table.
... (Interruptions)

HON. SPEAKER: Please do not shout like this.

... (Interruptions)
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14 02 > hrs

MATTERS UNDER RULE 377"
AT 3TeT&T : AT AV, (199 377 & 3l Al DT T Ueel IR I
ST | ST HEAT T 19 377 & 37 H1Hell T 37T IS bl Al &F 78 &
3R ST I FUT Ul R & &b o8 &, J 20 A & IR iR v A 91
U R T S| hac] Sral A I FHT Ul YR IGT AT AT, AT DT T AT

ST |

N CL )

* Treated as laid on the Table
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(i) Need to expedite payment of arrears to sugarcane farmers in
Amroha Parliamentry Constituency, Uttar Pradesh

ot e Rig TaR (SFRIGT): F TRHR BT I 7T FASRT & 3RS DY TGHhaR
freT=T 1 < AT fSRATT & AT AT bl FHRATSAT bl 3R et =meetr & | 39
&R < AT JET: T T Wil el & SR U SHa=1-g19 o fo1q 3t R R vt
& ORQ T A 7 et UT & PRUT §76 3717 feehdl BT ATHAT -1 IS R8T 8 |

e H S A AT WRBR I 8, Td F M b T I § 3y
YR B3I & | T<eT T SAfYpeR =T el T WR 1AM aR &l 8, IR TS heR
ferer=r T # Reerey =T Al 1 T e fobearit o el ATl & 171 T | I
Tl fobam & 3R 391 SR Y oYt =1t §Y U HEI 4 31fereh o 81 TRIT Uk AT b
3T Tep IS IHIE T8I & |

a1 & & febarl T IR & o et Iag 7 dobi & i e sheeh tofl
Rib A AT &b 7 A of foram & |

BRT TRDR H SR & b IRIch HHeA DT ST7er DRI feh_ai ebl =1 feeTrar
e
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(i) Need to give permission to wipe out vilayati babul or Prosopis
juliflora in Rajasthan and other States

it gRan Rig VSIS (RIORTA<): I ™ & IISRRIT 5T & IRFNE § T 3T &g
T AT/t aget dadm & 9¢ W@ € 3R g7l SUAIICT 419 7 &l & |

o

RIS WRPR GRT STNT Afefthepe feih Th-15(33) BRI 98-S, foie

24.07.2016 & GRT & &3 & 18X IS 99l DI SIST Dbl TAT DRI I DR
SUEUS DRI Pl HGGDh DRIATE! TPl ST P AT YR T Tl
T R T AT S TS & | ISTRATT 5T H SSHT gl bl & &5 b JAeATa e
3 PIe IR HTee o 83T & |

ST UGl &I oISl P ITAFAT AT THAT St Y IoodeT IIHT b
e 319 e BDIIAT T b 3feTraT bt 1 bl T8l I8 & | g JfH 7 Y e
TR GIT PIc DI BT &l T &, g81 | §7IPT SIS Aled ST Pl Plg BT 8! & | 717
T I 81 BT &1 TS &, Siaept goovTd Ig 8iaT & b It af 3 H g77eb Ueb U
9 3¢ cafaT e 8 ot &, e arrTe &7 o ff e TR Ewg A v
qoBR] I UU & oy HERID & ST & | 39 HelRAT, ST $ea1fS ST g s
thet <Y T ST RET & | 3 FIY H HR cleh T & JSTIHa T SIqRUT [
T & Pl GRT | 57 UST Bl TS A DI Bl B (ST T e fobar o |

31cT: Ieh a2l g aRRIfTIT el gfRTe e 8T H b ARepR A Fida ol
IIE fob fATIcil/afsT 99T (Prosopis Juliflora) T 518 Afed ISR 15T B
STRI-ATET 31 1T H AT eI T AT TATRE ST T 519 PRI |
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(iii) Need to reopen Hathua sugar mill, Mirganj in Gopalganj
Parliamentary Constituency, Bihar

S} ST I (MUTRToT): AR ARSI &5 MUTeTio] § 9 T (831 HRwoT AT e
& SHUITGR Ud TTe] BT el oy bl ISHT <A1edl & | NUTerisT HiY g el § 4
€ | TBT T~ bl Wil 9 YA WR I AT & | T bt 3T T 4 AR T 81 &
oifee 3ot & AR 9 e” HIRAIST (8Y3M) A =1 fAre auf § 5 Ut g3 & | =1 Al
& 9 B A STET b TR BRI HHART SRISTIR &1 Y 3R I GRAR JGA b
PR R &, TRy febaait pt 3fTfiep &rfer BIclt 8, el Set Rt 39 3ot o fpr
3TYT TTT &7 TRIeT el lepR URAT & & | I AT TT YTl 153 ITR Teel i
T et o ST TSl B | &gl SRR Y Tefd 3ieifies Al & et diHT Hel
9S g5 & | § 3Ry e g fb = freT o fHepl T aebrm Ua T feheAr b
JEHIAT R < T AT AT SR | BTehT HEIT H SART T T Wl B IR FOIER &
@ & | 98 TSt g8 83T A HeT &b Ale] 819 A 39 &7 I 3TfRieh Hepe &Y febarr it
T & AT HRY TEIT H 81 & YeTI T bl ST Hebell & | T & SRISAIRT bl
ISR T 3R AT U 8 |

SITERUNRT Y& HAT St & S PR § 6 SToa A Sea gY3M AT Aol Bl
BT PRI T HOIGRT 2l ST HOIGX! I15d G 4 feretd T chl HuT &by |
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(iv) Need to construct a road along right side embankment of
river Bagmati from Janam Gram to Piprahi Dhala via
Dubba Ghat (Dekuli) in Sheohar district, Bihar

St 7 &Y (RaeR): § IR BT I clebied & AT Fecaqul Iy &l 3R
3TTHE PRIT AT & | TR AHERT AT (1aeR RTelT U 91¢ TR SetTal & Sia
& NI ol I Ay I8l | oI dTell IR el § 37 aTett 91g b fa=fifiyer a1
9T ST U & | RgeR fetich T s S/l deser S f SR 91 & fooRTer
STl b 1T Seall HIC (Spetl) ST 40 febeflHiie” ofaT deae &1 g3l & | $9d
feFTR SSHI AT &6 BRI AT FaRT BT & ST RTelT JEaTerT 9 T¥9d & fory
19 T AT &1 U fJebey 81 916 & fAT § 39 Jeag W AERHE R e d
TS 81 SITaT & FSTEY SR T BIthT BISATSAT T ATHAT PRAT TSl & | I S1e I
e T (A0 BT ST & ReAfer A 71 {1 b Sfefrar fAwenr a1 o =T 5 I8 e
TS olTg b oU H ST &1 bl TAT I/ Seileh T fUBSTIT R &1 b |

31T PR A IRY & o Sfee o fRraex feticid am & deee SHR

I A fUURTEN-STTT b aTIT SedlT ©ITC (Sgpeil) TRTHT 40 feheTHiey dede IR TS ol

1o SR ST FSIRRY fob AT bl ST bt Gfere fiyet Tep |
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(v) Need to provide safe and clean drinking water in Darbhanga
and surrounding areas in Bihar

£} BT SMTOTTE (STHT): ST AT STH-U & Tl H Yoiel § STRIFD DT Ied
HAT & RUT ANT ST SHTRAT & I 81 38 8 | YITel 5ATeRT & gRT IISC Siel

TUIETT SUTHEM Je § BRIST U oy Bl Aol & IuRid | eRIcTer R FHRAT Bl

THTE 21 81 UTRET & | 8 ¥ g Uil SUSTed T o fofy et & T 5 T b
YETS ST 81 TRIT &, TR STHIA UR T9Ta2Tel] 1 el &1 Ui & |

BRT WRHR F SFRY & bAoA ST Merar F BRI e Bl dE @,
forIeh HTear™ I UrsTel & 8l 38 STelar T 0R AehATH ehl ST ep |
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(vi) Need to provide stoppage of various trains at railway stations
under Aurangabad Parliamentary Constituency, Bihar

#ft gefier FaIR Rig (iFmaR): § o S0y & & o7 oMl R fafte
TSN & BERIG T HIT IuT I R 6T 8, 59 A9 7 H B3 U7 TR 3R T8HeD
SiT & e =t @i, IR 3T TP BIRaTs Y & | HRT & e T TerAS o (LWE)
o el SrfcrRAdTAIet &5 & | o1 & SExId A Xl AP GIHYeD 30 ER ST Febel
gl

Yd-7Eg YeTd b IRYT T IR ERIT/RIATCIEE ToRIvd, TRRs ¥ R g
O/ fhT /GRS /AN AR/ (i /AgIE IR WA W
1298712988 3SR T4IeIe8/11045/11046 e YfA/dIcTedl  Hel/ordel
TERIDR/RIIT U SIS0 TN, XIS § ST, By, Trel-
SFCAR, ISR RUITCIEE Hel/TIv SITRET ICeM TR HETEIfY UaRasRT, ek H
ST RFTeTes, IR YATRISHIR AIRAT g5 IUiaT/Hem e terdvd, Jers
PAT T W 13243/13244 FXRICT RIS Pl Sex1d SiFfed Ud Yelfed
3RS & | WRT AN SHfed 3R Yerd (179 & el 8 | qd-Aeg Yot & A e
T C A0l BT XY & 3R 59 T IR 8 sl Ael/Ter3T ST bl Sevrd ¢ |
U8 TRV T ‘T A0 Bl T & S JTavle 39 T R FH3;AT IS TN
Roehl ATl XeT ST T JETE &l &, VAT T

Ig f SeolEHIg € fb gElg PaT Tu R T4 H UeI-Sex-JTeTRi Hhee
FRY TSI T SEXTF AT, TR 39 ¢ bl T & P TYAT FreRIcT Tarauy bl
iR % T 1T 8, IR I8 o Jeh T WX el webdll &, Sy ¢ AT &

B & U 59 o1 T O8RId gells PeIT IS IR BIFT AN |
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31c: PR I 3AWE & [ Iuheh aftiey Lol wR Sueh aftfd wemmfear s
SERTT TIceblel THTT A R o Aar STeepIRT T FHfAT e STRY Ry bt puT i

ST |




19.12.2018 61

(vii) Need to improve railway services and passenger facilities
at Daltonganj railway station in Palamu Parliamentary
Constituency, Jharkhand

Y fersuy SATeT I (TAT): F ARBR BT €A Ueb 3fcl Hecqqui [ & 3R IATPHE
BRI TTET § [ AR FHSHT &5 UelT (FIRTS) P STeTCTIoT Xeld T IR HeTqd
GIAHTAT BT HR 37979 & Safp 9 NeTd T F ST T dfed &y gur
BRC o Feld & | AR A1 et AT Sif 3 FfetRad A7l &-

1. S AT 14371 Bl fofeh TaasiRT S aRaTSie A aRell a0 defdl &, § o
CIRISCARREINIRUIDIES I

2. o AT 14371 Bl foid taaus ot et @ et S |

3. O veT 12877/ 78 -3 ool TR 27 S JHTE § ofiF o derl €, S
AR TS fohdIT ST Ue STl ¥ UR 5 S @l SaxTd T iy |

4. ¢ AT 53611 RARIE A STI-HH-AM dd doldl & 9 IRV T
TFAORT & BT H TeATIT 1Y |

5. o OEIT 12873 IRGES Ul SRC URIYT Bl IFI R IAR™IT $¢ U

STCICIS Yofd ¥ W 5 e T 3evg foam 9y |
6.  SICTCTIN Neld T R TTfer HlfeT TS STV R Uep & G Teiethid
TR ST H AT T e &l |
7. SISt Nold T UR WH-UT & IfeT vl i Wil |
3IcT: HFFRT XeT Al A 37U BRall § b SURIh AN T Sifed J ofer guf

eI T T T MY |
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(viii) Need to set up a Yoga based Natural Medicine Centre in Tehri
Garhwal district, Uttarakhand

ST ATET ToaAgHT oE (g Tearet): # o TROR P &0 ITRRGS H 370
TSR A fead) el bl 31R feeTT ared § | S ITRIES Bl A & wu §
T B ol &, S G2t & ANT U4 JTgdie s T8T & | SaH STRIGS & e Td:
& I 37R 311gde o fofy IRe -l & | F8T T dTetl Bl frear SFTfT 8leil & | S fery
IR R TR WTepicres e s (Natural Medicine Centre) & foTq I8 uaer
31fer ST TR & | F8T Bl UTpfeied eRATeAT ATSRIT &T s Becl € | fead 7 fay
g feast it 8, Rt oTvarTs i 43 fbetiHiic” & | &5 el SiaT ol 777 & fob
fesdt & I W e fay foeard ureie fifbear o (Natural Medicine
Centre) ST fehaT SITY | ST SeI-faer & ST T TiTepfcrep ferfehedt rert wmer &
S Tl A RGN @AM} bl AT AT | BSTRT T AT T ISR AT Hel | 39
RT3 YA e H Y 7ee e |

RT ol TS, Wi fafder 73l 4 Ry & & ITRIEs & fead A
ANTT TR frer fareae repfcres farfdhedT s WieT 8¢ MTa9ye HRIaTE! Bl 1Y |
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(ix) Need to expedite construction of Mahoba to Orai new railway line in
Uttar Pradesh

Per gouvs Rig Tvaet (FTRUR): § §ocravs A 377 § 3R I8 311 vy § User
& & | $ &F 5 XA-TSH AN ob <Iof (b1 T fHI7iay STaearehant & | Aiar Sif & e
dTell g TRDBR 7 FT F1 DT €I H G Y TSI 2016-17 W IRS-HBIET el g
HOR @I off | 39D A1 feergus & ey & fofu Xeld gRT 3=y IRATSIIRI S
STRA-HT g IRASTT-155.75 b AT, SIRAT-ATfebyR Qle’t effge qRaTST-411
fos AT, SIferagR RRY gRaoHT-15.8 fb Y. U elefqR-sni-aiT 321 b A
YIRS T AT el HATT FRT TIPfT TS P TS & S R ALDPR P JooTavs §
frepr &7 fcargar or gefar 2 |

R~ HEIT-9%8 ol AN Sff fb 90 b HT. @7 & 3R ST AT T
1800 TRIS HUY & | 2 I9 ciicl 81 ST o SR HT T8 JIoHT fdd & | I8 JIoT 39
&5 H ST 8 I 319 & | Xl 1S & 9 S I FeI-aRERITG-S%E &
AT T SIgeT Hferep Gl & Heb |

5 &g IR ARATT DY I FHATER & H1e9 A 9 AroiT ol 2frer quf e a1
3T fHaT & SR ST AT NeT HAT Sft & G: 38 PRl § b HelaN-38 ol
<1 T efeTfcreiTer guf &R o1 P e ™Y 7 RIth eeTaus o fery 81T 31ftg
599 &1 H AT e dTet TR T g8t 3ferep i UTe &l Feb |
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(x) Regarding construction of bridge on Brahmaputra, Assam

SHRI RAMEN DEKA (MANGALDAI): Darrang district on the north bank of
Brahmaputra is not well connected with rest of Assam. The proposed bridge on
Brahmaputra from Kuruwa to Narengi will boost the connectivity of Darrang
which leads to economic development also.

In view of this, | urge upon the Government to start the construction work

at the earliest.
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(xi) Need to expedite construction of flyover and service road on
Jhansi-Kanpur NH at Kalpinagar in Jalaun Parliamentary
Constituency, Uttar Pradesh

£ 917 g Rig a1t (SIedt): R GHERT &5 ST TRIST HIHIGR H STil-I R
&P TT T 200 o HY. BT ISERT ISR (PR ) FHRIT T &, s 9 1.7 fh
. &1 e drerdt TR § ST Bre far T AT | 319 STHRi R e S € | aferd
PUT b IRT TH A 19 PRI HUY 3 Al FbRAT & | 3z DUl T Freer < fob |l
o ot A (AT @) | Ik 10T BRF 8 72 RIS 71 ARG WU T WEHT IR
feparr T &, R & SFTHT 19 RIS HUV Hul D URT & | AT RIS T 54
RIS 60 AT I ATl NHAI B IIRAT b U AT o fofy difdd & |

3FT: BRT 3FRIY & b gepIaT GFRIST HSfcl §U Ffere ehut T iRy e el
FeATS3MNaR T =TT i & xR & foIw e <, Ry S=1aT ot oI\ I 91 firer

3R GEICTST § TN bl ST SreITS ST ep |
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(xii) Need to review the decision to privatize various airports in Country

. Sfed wor (ITR-uf¥T fieel): 2009 ¥ i @RUICH- focedl, o, &e/MEIE,
T 3N P AR D et T&T STRET fiod 17 | Safds I Uial TRUICH amied o |
ferfienRur &bt HfT ST T et 1T o7 o R R TF a1 5 °e I8 ARBRI
U Tef famT T &Y Ferofien=or fasa SITe | et 8Tet 7 6 3R BRUIEH-318re[TS,
SYR, TGS, TMETEIET, FIAR 3R Besd BT FSiiexu B Bl AT 8, Safp I
ff ATIHRT WRUICH & | 3FR 0T [FSiia=ur fhaT SI1ar &, AT 2009 H &Y T Tefclt
T &1 GRIgRT 8T |

o QR IHTg A AT oY |
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(xiii) Regarding restoration of rail bridge in Murshidabad
district of West Bengal
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): In West Bengal a
discarded rail bridge namely “Nashipur-Azimganj’ situated in Murshidabad
district is being restored for the last so many years. It is a very strategic rail
bridge which may converge both the Sealdah and Howrah division as a result
of which the distance would be shortened by 50 kms from Kolkata to North
Bengal and Northern states. More than 95% works have been completed but it
is yet to be completed resulting in great disappointment to the people. It is
learnt that the delay in acquiring a few yards of land has become the stumbling
block for its completion. |, therefore, would request the Railway Ministry to look
into this issue and take necessary action to complete the restoration work at

the earliest.
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(xiv) Regarding Financial package to deal with unprecedented floods in
Kuttanad region, Kerala
SHRI KODIKUNNIL SURESH (MAVELIKKARA): Due to the unprecedented
floods and its continuing effects, the people of kuttanad region have been
subjected to far more hardships than they suffered earlier. The floods have
caused total destruction of life and property to the people of Kuttanad in all 13
Gram panchayats of Kuttanad Taluk and made the already weak and
dilapidated bunds further vulnerable. The bunds of Padasekharams have been
breached and flood water has entered into the paddy cultivation resulting into
the loss running into crores of rupees and homes damaged beyond repair. In
this situation, | would request the government to urgently release the second
tranche of Kuttanad package so that the bunds can be strengthened and
roads, drinking water distribution and damage to agrarian sector could be
effectively addressed to and the region could be brought back to its normal

state.
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(xv) Regarding setting up of Mega Food Park in Meghalaya

SHRI VINCENT H. PALA (SHILLONG): Meghalaya receives the highest rainfall
in the country, as a result of which it has bumper food production every year.
But unfortunately the high yield is not utilised up to its full potential due to lack
of a well-developed and established supply chain, market links and food
processing units.

To ensure that Meghalaya has food security as well as increased
utilization of its agricultural produce, | request the government to establish a
Mega Food Park in the state as well as develop all the other necessary
infrastructure required for a well-functioning supply chain and market links.
These steps will definitely give a much needed fillip to agricultural and allied

sectors in the state.
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(xvi) Regarding construction of dams at Nallar and Anamalaiar in
Pollachi Parliamentary Constituency of Tamil Nadu

SHRI C. MAHENDRAN (POLLACHI): The former Chief Minister of Tamil Nadu
had insisted on the construction of 2 dams with a capacity of 93 tmc at Nallar
and Anamalaiar by fully utilizing the water received from Upper Nirar and from
Lower Nirar Dams at a cost of Rs. 1540 Crores.

The water received from South West Monsoon in the Upper Nirar dam is
now diverted through the Solayar Dam, Parambikulam Dam and
Thunakkadavu Dam and finally reaches Tirumoorthy Dam through Contour
Canal after passing through a long distance of 120 Kms. Due to the long
distance covered by water before it reaches Thirumoorthi Dam, the loss due to
evaporation, seepage and percolation is high. Sometimes, during rainy
seasons, the water flow is in excess.

To avert these losses and for managing the water effectively, another
canal should be constructed under the tunnel at a length of 14.4 km which is
necessary. Hence, a dam is the need of the hour at Nallar (3214ft), which is
situated above the level of Thirumoorthi Dam (1336 ft).

By constructing a Dam at Nallar (3214ft), it is easy to install 2 Sub-
stations with the capacity of 175 MW each to generate 350 MW of electricity
and the tail race water from the power houses will reach Thirumoorthi
Dam(1336 ft). Due to this, my constituency people will be benefitted. By this

an additional 5000 acres of dry land will be converted into cultivable land
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immensely benefitting the agriculturists. It will augment the supply of drinking
water in the surrounding villages. Further, additional 350 MW electricity
generating units can be created and the existing loss of water will be
minimized and effectively managed.

| request the Central Government to execute the Nallar and Anamalaiar
Water projects immediately by allocating a sum of Rs. 1540 crores to my

Pollachi constituency at the earliest.
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(xvii) Regarding improvement of railway services and facilities in

Kancheepuram Parliamentary Constituency, Tamil Nadu

SHRIMATI K. MARAGATHAM (KANCHEEPURAM): | wish to draw the

attention of the Government towards the following important Railway Demands

of my Kancheepuram Parliamentary Constituency pending for very long with

Railway Ministry :-

(i)

(ii)

(iii)

(iv)

(v)

(vi)

Construction of Subway at Level Crossing No 45, between
Thirukalukundram and Chengalpattu.

Completion of Rain Water Channel at Level Crossing No. 54,
Chengalpattu— Thirukalukundram Railway Crossing.

Escalator Facility in Chengalpattu Railway Station in PF2-1 No. &
PF3&4 — 1 No.

Increase connectivity of EMU from Kancheepuram Railway
Station to Chennai Beach — Thirumalpur & Sriperumbudur.

Stoppage of Train No 16127/28 Guruvayur Exp; 16105/06
Thiruchendur Exp; 16853/54 Cholan Exp; 16351 /Mumba
Nagercoil Exp; 16101/Rameswara Exp; 16713/14 and 16351/52 at
Madurantakam Railway Station. (These Trains had stoppings here
before the Gauge Conversion)

Mahabalipuram to Puducherry & Guduvanchery to Avadi
viaSriperumbudur and Irunkattukottai Railway Route has been
sanctioned. This Project was considered way back in 2008.
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During the last 4 Years | have been continuously meeting the Railway
Minister, his PS, EDPG, GM Southern Railway, but nothing has happened so

far.

Hence, | request the Railway Minister to look into the above demands

and do the needful at the earliest.
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(xviii) Need to address the problem of homelessness in the country

DR. RATNA DE (NAG) (HOOGHLY): With ever-growing population of the
country, the homelessness too has been growing uninterruptedly in the
country. Particularly in urban areas, homelessness has grown enormously.
Study of the Supreme Court Panel as appeared in the Times of India dated
27th August, 2017, 'No Shelter for Urban Homeless' is very disturbing. To add
to the dismal picture, 50% of funds released under the National Urban
Livelihood Mission (NULM) which was launched in 2013 are not utilised by
States. It seems the Centre being the implementing authority has failed in
monitoring the NULM at the State level, inspite of having its vast machinery.
There is a need to urgently address homelessness otherwise we would
be encouraging slums mushrooming everywhere specially in the urban areas. |
would like to urge the Central Government to address homelessness specially

in urban areas.
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(xix) Regarding improvement of BSNL services in Jajpur
district of Odisha

SHRIMATI RITA TARAI (JAJPUR): There is an immediate need to improve all

BSNL services in the district of Jajpur, Odisha immediately.

All the services provided by the BSNL are non-existent. Land line,
mobiile, Telephony, Broadband, High speed internet in all the parts of the
district are non-functional. Despite several complaints, the services remain the

same.

Therefore, | request the Central Government to intervene in the matter

and ensure functioning of all services of BSNL in Jajpur District of Odisha.
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(xx) Need to set up Passport Seva Kendra in Mira Bhayander and Navi
Mumbai under Thane Parliamentary Constituency, Maharashtra.

#Y IS RER (3T0T): FRT s FHT & STUN & SFCHTT 3T dTet HIRT HIIR T T
Heg | Y& aTel oI, Y3 U4 BIA-BHN Bl F5g A Iich & § IRIUIE el st
Gl DI AT IR B |

Afe T Jag & § TrRIUIE T P Gl S <l IebT BRIST Tt a5 H &
dTel 20 STRY AN e Ugd b AT & W1 WRIR, Fdel Ud 3TRI-URT b et & §
Y& et 25 oIRG I SITST AN T SHhT BIRIST BRI difdh I H 7 &1 H W&
qTel @I T 15 § 50 fopetiiey &l gt oy Ry IRIUIE Fefell Prf & fory STor 2rey
3T TSl & Y 77 9 Ug & b qafal BT & | 7T §9s o 98¢ Usel foaer
HATCRT bl TR A ST 2017 1 & UNAUIS FaT g Wiel D Gur gs T aifdpT
3T Teb I HNTUIT UR 3T T8l gl |

PUIT P AR FHSI & STUT &P ST 3T alel HRT ISR T ot g A
UTHUIE AT b Wit el T P |
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(xxi) Need to provide creche facility in Kendriya Vidyalayas

SHRI TEJ PRATAP SINGH YADAV (MAINPURI): Kendriya Vidyalaya
Sangathan (KVS) is one of the largest school chains with 1,196 schools, 13

lakh students and 46,000 employees spanning 25 regions in the country.

The ‘Maternity Benefit Act, 2017’ mandates that every office with 50 and
more employees are required to provide a child care facility for working

mothers.

Despite women comprising almost 50 percent of total staff in KVs, the
Kendriya Vidyalaya Sangathan has not formulated any policy for implementing
provisions of the Act. In the absence of creche in KVs, women employees
resort to Child Care Leave (CCL) which is denied as most of the school staff is

women.

All KVs with own building have infrastructure for setting up creche
facility. It will not only help women employees in resuming work immediately
after their maternity leave, but will also certainly help in balancing their family-

office life.

| request the Minister of HRD to formulate policy to provide creche

facility in Kendriya Vidyalaya Sangathan.
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(xxii) Need to accord the status of religion to Lingayats.

Y I A (FTARURTN): ST 6 5 I T ARk & o fofmaa et e e
TR HEIcHT THIER Sif W e Sifies, THS GuRS T Fd o Ie (99 To T 9fh
YUSRT T ET ST & |

124T 9TaTeet o SR 5T ST, SESE, GIHTS g AFHRTIeh SIS TRH
IR T, 37H ST G b A R i off Forr e & wres et sferer A @i
URIUS & FTeet BIY §Y o I THY H & TR vl T DT I HR1 fafferst &
g3IT | HETHT SFIER 3o HT IR Gepfel Bl g ERT & feeh! Tep - 3R

T |

3TIST @FTHRT 800 Y UHTA Hrilcd HERISE &b FHIQT &A1 H Y&+ dTel SFHNT &
AR H TRe qHIER 98 TR & | I8T & TR ¥ & HI arell & FAIaR
foFTId T & & STl 8l iR I ANT o ad S9N bl TRBR A U g5 & Y H
HIT & b foTU FERT & |

H 1cdd faaagdes 3 HRa & b 7 YR S U dleg G bl g2
T P BY H AT UG HI T8 IAT FhR fFId FHST bl At U & b Y H
AT UG T S ORI FdT, I8-9RT, Afiear, §9fg ok Wik & udie
foRTIIT &TRe it S2R SiY T | Aot SIgiaifer &f OI b |
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14 04 hrs

SURROGACY (REGULATION) BILL, 2018

HON. SPEAKER: Now, we will take up Item No. 16, the Surrogacy
(Regulation) Bill.

... (Interruptions)
HON. SPEAKER: Hon. Minister, Shri Jagat Prakash Nadda.

... (Interruptions)

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT

PRAKASH NADDA): Madam, | beg to move " :

“That the Bill to constitute National Surrogacy Board, State
Surrogacy Boards and appointment of appropriate authorities for
regulation of the practice and process of surrogacy and for
matters connected therewith or incidental thereto, be taken into
consideration.”

Madam, it is a historic day when this Parliament is taking up the
Surrogacy (Regulation) Bill of 2016. ... (Interruptions)

It is a long-awaited Bill. ... (Interruptions) All sections of society, and
practically every political party was of the opinion to see to it that commercial
surrogacy should be immediately stopped and altruistic surrogacy should be
the only way on ethical grounds. ... (Interruptions) We all know that India had
become a hub of surrogacy clinics where commercial surrogacy was going on.

(Interruptions) Even the 228" Report of the Law Commission had

* Moved with the recommendatoin of the President.
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recommended strongly for prohibiting commercial surrogacy. ... (Interruptions)
Not only that, the issue related to the unethical practices and the issue related
to the exploitation of surrogate mothers was also an issue, which was
discussed at length. ... (Interruptions) Then there was also the issue of
children born through surrogate mothers being abandoned. ... (Interruptions)
These were the issues that needed to be deliberated and discussed. ...
(Interruptions) Rackets were being run by intermediaries for importing human
embryos. ... (Interruptions) This was also one of the issues, which was
discussed. ... (Interruptions)

Practically, the NGOs and civil society were also of the opinion that such
type of commercial surrogacy should be stopped. ... (Interruptions) The
Supreme Court also took notice of it. ... (Interruptions) Therefore, the Cabinet
Secretariat had decided that the Department should come out with a
legislation. ... (Interruptions).

Keeping all these factors in view, the Union Government went through
the deliberations. Along with this, there were assurances in Parliament. In total
11 assurances were there — six from Lok Sabha, and five from Rajya Sabha.
... (Interruptions)

The Government had decided that very soon we would be coming out
with a legislation. Now the day has come. Today, this legislation has come.
Keeping the Indian ethos in mind, trying to stop the exploitation of mothers,

and see to it that the children are not abandoned and foreigners do not get
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away over surrogacy, we have decided to come with this Surrogacy Bill 2016
to regulate it.

We are moving towards the pure altruistic surrogacy. We are completely
banning commercial surrogacy which would prevent exploitation of women in
India. In future, children born through surrogacy will be taken care of. ...
(Interruptions)

These are the issues brought before the Bill. Provisions in the Bill are
basically aimed at defining a "'mother’ and a “surrogate mother’. Secondly, it is
aimed at which family will get the permission to go for surrogacy. What are the
limitations which would ensure that that does not happen? ... (Interruptions)

These provisions are given in the Surrogacy Bill. | am of the considered
view that the Bill should aptly be put before Parliament and Parliament should
deliberate on this Bill. Suggestions would be well taken care of. | would request
the Members of all Parties to participate in this debate, and pass this Bill, after
considering all the details of the Bill. ... (Interruptions)

Thanking you, Hon. Speaker.

HON. SPEAKER: Motion moved:

“That the Bill to constitute National Surrogacy Board, State
Surrogacy Boards and appointment of appropriate authorities for
regulation of the practice and process of surrogacy and for
matters connected therewith or incidental thereto, be taken into
consideration.”
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This is a very important Bill. Hon. Members, please go back to your

seats.

... (Interruptions)
DR. KAKOLI GHOSH DASTIDAR (BARASAT): Hon. Speaker, | thank you for
giving me this opportunity to speak in favour of the Surrogacy (Regulation) Bill,
2016. This is a very important Bill, particularly with respect to women who have
been exploited extensively in a certain part of Gujarat - | don’t want to name it -
and elsewhere in the country. ... (Interruptions)

Actually for surrogacy to take place, it has to be preceded by. In Vitro
Fertilization (IVF) which has been compared to man’s landing on moon
because in IVF, a woman’s ovaries are stimulated to give multiple number of
oocytes, and then they are fertilized outside in the laboratory by a person who
sits in the laboratory for hours together, controlling the different parameters
which support life like oxygen, carbon dioxide, humidity and all the other
protein molecules which let the embryo grow and survive. ... (Interruptions)

This IVF has been so difficult that it took nearly 100 years before the
birth of Louise Brown who could be announced by Professor Robert Edwards
and Patrick Steptoe of England in 1979, followed shortly by Subhash
Mukherjee giving birth to Kanu Priya or Durga in Bengal, followed in, 1986-87
by the birth of Imran. Professor Robert Edwards has been given the Noble
Prize for this IVF baby’s birth, Louise Brown. Our very own Indian Council of

Medical Research gave lifetime achievement to Dr. Ghosh Dastidar and
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Chakravarty for their work in India. So, only after IVF is done, is embryo
available for transfer and surrogacy to follow.

At the onset, | would like to bring to your notice that here it is given that
the embryo is only up to 56 days.

In this age of cryopreservation today, sometimes, we can cryopreserve
the embryo for years together. So, 56 days, counted from the day of
fertilisation, should be replaced by any number of days before the baby is
given in the mother's womb. During that period, it can be cryopreserved. That
has to be looked at. ... (Interruptions)

Also, in the subclause (k), ‘foetus’ means that the human organisation
during that period of development beginning from 57" day should therefore
also be changed because foetus takes place inside the womb. So, both the
provisions of 56 days and 57 days would have to be changed.
(Interruptions)

Let us have a public debate like we had for the ART Draft Bill. | think it
was started in 1998-99 by Indian Council of Medical Research. We had three-
four public debates in different parts of the country but | do not know the fate of
that Bill. Even till today, it has not been tabled. This subject of surrogacy
should have come along with the ART Bill because as | explained, without
having an IVF Laboratory and a Test Tube Baby Laboratory, we cannot have
surrogacy. ... (Interruptions) So, these two subjects should have been brought
together. By bringing this separately, maybe, we are trying to hinder those

unscrupulous people who are exploiting women. That should have been
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brought together. So, | suggest that we have a public debate throughout the
country and take the opinion of different categories of people including experts.
... (Interruptions) Here also, there is a mention about embryologist, but there is
a sea change in the subject of ART at the moment. When | was a student in
the 1980s, an embryologist was not as same as an embryologist today.
Particularly, an embryologist who is growing the child in the laboratory today
has his experience in In-Vitro growth, so, a specialised embryologist is making
the babies today. This also has to be changed here. ... (Interruptions)

| understand that there have been many meetings with the Ministry, with
the officers and with the professional bodies but when the final draft of the Bill
was made and this was tabled here, the professional bodies like the
Federation of Obstetric and Gynaecologist Societies of India, ISAR or the
NGOs were not consulted. | think there has to be another meeting before this
Bill is passed. ... (Interruptions)

The hon. Supreme Court, Madam, has recently decriminalised Section
377 and the LGBT community has been accepted to be a part of the
mainstream. So, we have same sex couples now. But, in this Bill, there is no
mention of the same sex couples. Being a part of such a team which works on
this, the person knows, the doctor knows that the demand from the
transgender and LGBT community, same sex couples, whether they are two
men or two women, they come with a demand of a child. ... (Interruptions)
Two-men couples require a surrogate mother. Two-women couples do not

require a surrogate mother if both women are healthy. But we have to include
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them if we have to do justice. We have just passed the Transgender Welfare
Bill two-three days back. If we have to do justice to a transgender couple or a
same sex couple, then their mention has to be in this Bill. ... (Interruptions)
So, we have to consider these points very seriously. The drafting was hasty,
we need another Bill.

It is also a matter of great concern and despair that we leave the
treatment of infertile couples mostly to the hands of private clinics. Many
government hospitals do not have the setup to carry out In-Vitro fertilisation
and embryo transfer. ... (Interruptions) To my understanding, All India Institute
of Medical Sciences has a unit but that is not sufficient for the whole of the
country. So, training should be given through people who have worked on this
for more than thirty years now and then the doctors can be appointed and
super-specialised embryo labs can be set up in the medical colleges and
government hospitals to make the treatment for infertile couples who cannot
afford expensive treatment easily.

Each injection for stimulation of ovaries costs between Rs.1,000 and
Rs.3,000. So, the Government has to step in by the side of these couples to
help them and also to keep the unscrupulous private clinics at bay from
exploiting these couples. ... (Interruptions)The Government should have some
extra funds. A separate fund should be created for infertile couples.

There might be couples in which the woman has no uterus from birth.
There might be couples in which a woman has no internal genitalia from birth.

There is a disease called “Rokitansky Kustner Hauser Syndrome” in which the
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woman has nothing. ... (Interruptions) So, for cases like that it is useless to
wait for five years for treatment. The patient is ageing everyday and as her age
increases her reserve of cohort of follicles waiting to grow every cycle is
reducing. So, we have to have a provision for such women who have no uterus
when we are giving them medical surrogacy. The most important call for
medical surrogacy is a woman who has no uterus, who has no reproductive
organs. Her mention should be made here. ... (Interruptions)

Also, we must vehemently stop fashion surrogacy that is taking place in
our country, not only commercial surrogacy in which the surrogate mother is
being exploited. | do not want to name them but there are film stars and
relatives of film stars who are going in for surrogacy and are using surrogate
mothers only because they do not want their figure to be destroyed. ...
(Interruptions) Fashion surrogacy must stop in this country. We must only do
medical surrogacy by which we will stand by the women who are suffering.

Till today our society looks down upon women who do not get children.
They say, “In the morning we should not look at your face because you are
infertile and my day will be bad”. But it is a disease. She is not a baanjh a
curse. She is not trying to harm anybody socially. It is only that she has not
been given the power to procreate. ... (Interruptions) And when medical
treatment is available, why should not we stand by her?

Also, we have to compensate surrogates. | understand that we do not
support commercial surrogacy; we do not. But our own children, Indians living

abroad, NRIs not being able to conceive children abroad should be included in
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here so that not only Indian couples living in India but Indian couples living
abroad are also given the facility. ... (Interruptions)

The Medical Council Act of 1956 has defined the term Embryologist but
we have to change this definition because today’s Embryologist is much
different from what it was in 1956. It says here, a oocyte means a naturally
ovulating oocyte. ... (Interruptions) But now oocyte does not only mean a
naturally ovulating oocyte. In today’s science, a woman is given injections,
follicle stimulating hormones, to get multiple eggs. Those eggs are retrieved
either by ultrasound or by laparoscope and we might get 18 to 20 oocytes
from a lady and we might freeze them and we might make babies from them.
Those are also oocytes. ... (Interruptions) So, that is another mistake here.

When both members of a couple are suffering with proven infertility,
when the altruistic purpose is applicable, we have to keep in mind the LGBT
community also and we must have a public debate before we pass this Bill.

Thank you.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, the Minister
while introducing the Bill in this House for consideration and passing has said it
is @ momentous day today while we are considering the Surrogacy Regulation
Bill of 2016. ... (Interruptions) It is indeed a momentous day today that despite
turmoil inside the House, he thought it fit that we should also deliberate on
some serious subject that has been in the mind of large section of society of
our country for quite some time. ... (Interruptions)

Surrogacy is the practice where one woman carries the child of another
with the intention of handing over the child after birth. ... (Interruptions) The Bill
prohibits commercial surrogacy and allows altruistic surrogacy. Altruistic
surrogacy involves no compensation to the surrogate mother other than the
medical and insurance expenses related to the pregnancy. ... (Interruptions)
The intending couple must be Indian citizen and married for at least, five years
with at least, one of them being infertile. ... (Interruptions)

Madam, the surrogate mother has to be a close relative who has been
married and has a child of her own. ... (Interruptions) Undertaking surrogacy
for a fee, advertising it or exploiting the surrogate mother will be punishable
with imprisonment for ten years and a fine of up to Rs. 10 lakhs. ...
(Interruptions)

The Bill permits surrogacy only for couples who cannot conceive a child.
This procedure is not allowed in case of any other medical conditions which
could prevent a woman from giving birth to a child. ... (Interruptions) The

surrogate mother and the intending couple need eligibility certificates from the
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appropriate authority. The Bill does not specify a time limit within which such
certificates will be granted. ... (Interruptions)

Madam, these are certain points | am referring to and | expect the
Minister will reply to these concerns which | am expressing here.
(Interruptions) It also does not specify an appeal process in case, the
application is rejected. The surrogate mother must be a close relative. ...
(Interruptions) The Bill does not define the term close relative.

Madam, in 2005, the Indian Council of Medical Research (ICMR) had
issued guidelines to regulate surrogacy arrangements. ... (Interruptions) The
guidelines stated that — “the surrogate mother would be entitled to monetary
compensation, the value of which would be decided by the couple and the
surrogate mother”. ... (Interruptions)

In 2008, the Supreme Court of India in the Baby Manji Yamada vs Union
of India case, highlighted the lack of regulation for surrogacy in India. ...
(Interruptions) In 2009, the Law Commission of India observed, to which the
Minister referred to, that surrogacy arrangements in India were being used by
foreign nationals and it could lead to exploitation of poor women acting as
surrogate mothers. ... (Interruptions) The Law Commission recommended
prohibiting commercial surrogacy, allowing altruistic surrogacy and enacting a
law to regulate surrogacy. ... (Interruptions)

In 2015, Government notified prohibitory surrogacy for foreign nationals.

. (Interruptions) In 2016, November 21% this Bill was introduced in this

House. The Standing Committee of Health and Family Welfare submitted its
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report on 10" of August, 2017. Now, it is listed for consideration and passing.
Only two hours have been allotted for the deliberation of this Bill.
(Interruptions)

Before | come to the key issues of this Bill, Madam, which need further
consideration and elaboration, | must say, today, surrogacy industry thrives
amid regulatory gaps. ... (Interruptions)

India has an estimated 20 to 25 million infertile couples. For medical
practitioners, it is a market opportunity. ... (Interruptions) There were 59 clinics
offering IVF, that is, in vitro fertilisation in 2001. By 2011, it went up from 59 to
600 within a span of 10 years. ... (Interruptions) The Minister can tell us what
the number is today if he has made a count.

Commercial surrogacy has been allowed in India since 2002 but remains
an unregulated grey area. ... (Interruptions) In 2008, the court said in a
judgement that surrogacy as a medical procedure is legal in several countries
including in India without elaborating on what makes surrogacy legal. ...
(Interruptions) In 2008, another case on the citizenship of surrogate babies led
the Gujarat High Court to state that there is an extreme urgency to push
through legislation which addressed issues that arise out of surrogacy.

Hon. Speaker Madam, United Nations-backed study conducted in 2012
estimates the surrogate business in India to be worth more than USD 400
million a year. ... (Interruptions) But civil society activists say that the size of
the market could well be more than twice that amount. This was the position in

2012. We are in the last month of 2018 now. This Bill in India is the first
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attempt to regulate the sector and | congratulate the Government for it. ...
(Interruptions) The Bill also seeks to streamline the process of restructuring
surrogates who currently earn anything between Rs. 1.5 lakh to Rs. 4 lakh for
services with a 25 per cent bonus for delivering twins. ... (Interruptions) The
Bill also requires the commissioning couples to approach registered ART
banks and not private IVF clinics as is currently the case. ... (Interruptions)
One problem, however, is the lack of hard data about the sector. Surrogacy
has always been a debatable topic. Countries such as Germany, France and
Italy have banned it, whereas United Kingdom, Canada, China etc. allow
certain forms of surrogacy. ... (Interruptions) In India, this surrogacy Bill is a
cause for concern in many ways. While the report of the Parliamentary
Standing Committee on Health and Family Welfare did not touch upon the
controversial issue of the dissolving homosexual couples or single parents
from availing surrogate services to which my previous speaker referred to, it
has come down hard on the exclusion of divorced or widowed women and live-
in couples. ... (Interruptions) The committee has said surrogacy is one of the
least used options by childless Indians. If these categories are to be banned,
then why have surrogacy at all? ... (Interruptions) Therefore, it has
recommended to broad-base the eligibility criteria and widen the ambit of
persons who can avail surrogacy services by including live-in couples,
divorced women and widows also. ... (Interruptions) | would like to know from
the Minister why the Government has not accepted the view of the Standing

Committee.
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Now | come to the four key issues which need consideration of this
House and of the Government. The first is the definition of infertility. It is
restricted to failure to conceive. ... (Interruptions) That is how the BIll
determines it. Under clause 2(p), clause 4 sub-clause (iii)(a)(i), “infertility is a
condition that has to be proven by an intending couple in order to be eligible to
commission a surrogacy procedure. ...” (Interruptions) The Bill defines infertility
as “inability to conceive after five years of unprotected coitus or other medical
condition preventing a couple from conception”. This definition does not cover
all cases in which a couple is unable to bear a child.

In countries like the Netherlands, South Africa and Greece, altruistic
surrogacy is very much permitted. There are certain other gaps also, which |
am sure the Government is aware about. ... (Interruptions)

This Bill specifies various eligibility conditions for couples intending to
undertake surrogacy under section 4 (iii) (c); under section 48 (a) additional
eligibility criteria are to be specified through regulations. Why should we have
this excessive delegation of legislative powers? ... (Interruptions)lt should be
specified in the parent law. It cannot be delegated to regulation.
(Interruptions)

In order to initiate a surrogacy procedure, the surrogate mother and the
intending couple are required to obtain certificates of eligibility and essentiality
upon fulfilling various conditions. However, the Bill does not specify a time limit
by which the authority will grant these certificates. ... (Interruptions)The Bill

does not specify a review or appeal procedure in case the surrogacy
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applications are rejected. | would like to remind this House that other laws such
as those on Transplantation of Human Organs and Tissues Act, 1994 and the
adoption-related provisions of the Juvenile Care and Protection Act, 2015 have
prescribed time periods within which applications should be processed and
they have also provided procedures for review and appeal in case applications
are rejected. ... (Interruptions)

The Bill states that the surrogate mother has to be a close relative of the
intending couple who commission the surrogacy. The Bill does not specify who
would be a close relative. ... (Interruptions)The Standing Committee has
addressed this issue very minutely and it requires reconsideration by the
Government. The Standing Committee has observed that surrogacy by close
relatives would always be out of compulsion and coercion, not because of
altruism. Such an arrangement within the family may first create deeper
psychological and emotional impact on the surrogate child; secondly, parental
custody issues would also arise; and thirdly, inheritance and property disputes
may also arise. ... (Interruptions)The Committee had recommended the
criterion of being a close relative to be removed and to allow both related and
unrelated women to become surrogates.

Another important point here is, whether power is a tool or the objective
of coercion. ... (Interruptions)ls it power that creates knowledge or knowledge
that creates power? If there is no certain truth, how does the power-knowledge
nexus operate in creating the world that thrives on activity and information that

have been internalised generations after generations until they become norms
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and moral dictums of the society? ... (Interruptions)These questions arguably
apply the most in parenting. The obligation to bear children is so deeply
nurtured in any social structure that distancing oneself from it is a stigma. ...
(Interruptions)Therefore, | would say, our scriptures have sanctified surrogacy

of many forms. Regulate it, but do not commercialise it. ... (Interruptions)
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STl & b s/ R a7 AT 8N AfS et 8l 81, 319 <X b o7reT ot JHrST A
e & fob RO Afdetra & der 78l 8, 9t 78l 8 A1 goar A8 & Il gound,
AT, GREMT 37X GRET <112 Uid FTel T ah agd SATal 81T 8, I o 81 Sl &
fb 28 qoF ST UeT R oA & AT el & AT Afgell ST YT HR TR & AT -Tel
8l ...( IYM) B SAfT U ATl BT Ik [T 7 fifie fh ot &t T8, &S
NI T I & fo & TSepT BT AMRY, I7eh! oI & b IR oigepl &l Bl
3R A MY b fehedY bl ofeapT 81 TRIT oY &g Al bl oFTelT & o ITepT Tseh!
BT TRVl foRT avE o dIblett Sit 7 T fob the TRIRAT A8 81T 31fev, §eh foru
SEF FEl fh I IS JoaT A8l BIFT A1Vl 38 U Sfthe STefll 39 A1 U
TSt HT 16T <11 A &A1Y o s & folq a8 A Tof 26 & 55 HTed 8l.... (S99 )

Afgarsl & oy a8 UST 23 | 50 T B1...(Fg™) § I8 P8 BT § [ 39
WRBR  FHY-FHI W FT 8T 91V, 39 IR H 98 o A1 81 H 19ed! g1
BT § b S ST Falol-3 &, SAH HHIHC FIT BRI FaloT Rl & IR o
3T FFeT, S & 9ol 81 F H3T St I SIS PR, T§ Uh ST UH & fb gl
ReTemfrT arar gFft?...(@Iae™) MUt ST 1984 & Tae &, 714 lIfTg afe faredt @
TN IRTT &, S 9 BT, ST BT, I3 DI MM FedIol Relfed HF &1 3T TR
& Sff BoT feT U foham 8, S Reifea & srert Sfhfem 21...(craem)
oIfeheT , 2 ST <ToT 8, 3 STTOT Thi IET & 311R 3RT SATURT 3B & [ FaAier Reremferd
I ST ¥ St BRI, TS 31T §epT STATE <Y Y ST BIT?..... (I )
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$E 1S, T Regulation of Surrogacy and Surrogacy Procedures SFRIT
Bl...(TTYF) & Faiior-4 H feRedae afsaher 9IS & 1o+ fhaT 81 S diF-ai e I
feRode Afsdmer a1 B AraR BN, IqDHT TawAT Hl 81 WA et~ B 8,
DT eRAT B BT 8, TP HEeR ASERT TR TR DI BN, TP HHaR IS TR W

DI BN, 3AD! FALAT Y TS &, ifd Ig THY Igd AT o Pl T8l 8l HRe

WRBR TgT AI-GHTAR e 37o8] Ud UraTRieh et rg 1. (aer) Aial it &1
fererR ST wfgetratt & ufer 8, Wiat & ufer &, A1t i &1 IR i St Sl 9t ugrai
& TfRT &, AT STt T faaR FaeT ATef FeaT [GerT & Ui 8, Al St & AR S
DT P YRR P GIH & fAT 8, IHP fIT o7 F 3mg & 5 59 9t oo oy oy
<l 3781 9TeaT o AT Y faeg, S HIRdl
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Madam, | stand on
behalf of my Party to make a short speech because it is a very important
speech. | wish we had more time. But, | would, on behalf of all my colleagues,
request that you give them a hearing. If the JPC is formed, maybe we can
have a better debate here. | would request my colleagues to hear what they
are saying. ... (Interruptions)

Madam, | congratulate the hon. Minister for bringing such an important
social issue. It is because surrogacy is not just about the morals, as the earlier
hon. Member was speaking, it is about parenthood. Nobody can justify what
the yardstick of a parenthood is. There are just a few short points that | would
like to ask. ... (Interruptions)

The hon. Minister has said that there is a five-year clause. Sir, fertility
does not take five years to be justified. So, why five years? There could be
couples who scientifically can prove that they are infertile. So, | really do not
feel the scientific reason of a five-year clause. So, | would request the hon.
Minister to re-think the five-year clause. ... (Interruptions)

Secondly, there could be very fertile couples who do not have children.
History and data show it, if you look at the National Survey of India. As a
matter of fact, Mahtab Ji had a question in the year 2014 in this 16" Lok Sabha
where the reply was that 8.2 per cent women have fertility issues, which is a
substantial number. ... (Interruptions) So, in this case, there could be no
evidence of fertility. But, there could be men and women, who are both fertile,

but do not manage to have children. So, sometimes, it even challenges
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science. Suppose a couple is married for several years and cannot have a
child. But, they are still fertile and do not produce. So, why should they be left
out of this, if they are deserving couples? So, | request the hon. Minister to re-
consider as to why this should be. There are cases and data has shown it. So,
these are two Clauses | will like you to re-look at. ... (Interruptions)

A lot has been said technically about ‘close relative’ by Dr. Kakoli. That
is something he needs to clarify. | request him to do that. ... (Interruptions)

Another issue is about ‘single parent’. There are so many single parents
in the Adoption Bill. You allow single woman and man to adopt children. So, if
you can adopt a child, why can you not have a surrogate child? There are
categories like widow, single, divorcee or transgender. ... (Interruptions) After
passing such a historic Bill just day before yesterday, | see no reason why it
has to have a condition of being married. Can a single parent not have
children? There are generations where people have had that. So, | do not think
we should do that. We must insist that they get it.

Out of 42 recommendations made, only 11 have been taken up by this.
So, you could take all 42 recommendations or give a clarification for not taking
up ... (Interruptions).

Lastly, there is a certificate required. Now what will be the time-bound
manner for us to get certificate because the application is made but there is no
methodology spelt out? So will that be done? If so, how soon will that be
done? In this country, if there are one lakh women, 136 women die also in

pregnancy. So, it is a very sensitive issue and with the noise, | would like to
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express it but at least given the circumstances, | would like to make a small
intervention. It is a very good Bill and we support it... (Interruptions). But it is
not modern enough. | would submit that a child is something which is an
emotional thing. Let us not get caught only into the rights and wrongs of the
Bill. Every human being deserves the child. It is the ultimate that any parent
can have. Madam, fortunately, you and | have had that blessing. So let us
make sure that every couple deserves a child and let us give them a chance...
(Interruptions). Let us not get into just the illegality. Let us see that it is a fair
and a good legislation which will help all parents who are looking for this

happiness... (Interruptions).
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DR. BOORA NARSAIAH GOUD (BHONGIR): Madam, | thank you for giving
me this opportunity. | also congratulate the Minister for bringing this Bill...
(Interruptions).

Madam, in the Hindu mythology, Lord Balrama was born through
surrogacy where the Devki’s pregnancy was transferred to Rohini by Maya.
We have had umpteen instances of surrogacy in Mahabharata and other
mythologies... (Interruptions).

Now we are caught between science and the common sense. The
science gives opportunity to the childless couples to have a child through
surrogacy as they are infertile because of various reasons. We have to give
this facility of motherhood to the infertile couple. There is no doubt about it...
(Interruptions).

Madam, the whole problem about this Bill is that it has been brought in
because of the commercial nature of surrogacy. If we have to take into
consideration the commercial nature of surrogacy, what is happening now? As
has been pointed out by the speaker who just now spoke, there is a five year
clause... (Interruptions). As a doctor | can say that we do not have to wait for
five years in all the cases. There are certain medical conditions like lack of
ovaries, lack of wombs, lack of sperms, azoospermia in the male, etc. In such
cases, they are infertile outrightly. You do not have to wait for five years.
Suppose we fall from 10" floor of a building. We do not have to wait to know
what will happen because either we would get injured or else we would die...

(Interruptions).  Similarly, in the infertile couple who are suffering from
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azoospermia, we do not have to wait for five years. Therefore, | would urge
upon the Minister to re-consider it. If there is no chance of a couple getting
fertile, they have to go for surrogacy... (Interruptions).

The second question is regarding the commercial use and illegality.
Now what is commercial use? We have three people in this whole scenario.
One is the intending couple. The second is the surrogate mother and the third
is the doctor and the centre which would give the scientific service. Now the
definition of ‘close relative’ is not given anywhere... (Interruptions). The
surrogate mother can be a close relative or a cousin or she may not be a close
relative. Suppose an authority gives them a certificate that they are close
relatives but the surrogate mother takes money for extending the services of
surrogacy. Then, who will be punished? Is the surrogate mother going to be
punished or would the doctors who are going to give service be punished or is
the intending couple going to be punished? This point has not been made in
this Bill. If the surrogate mother takes the money even if she is a close
relative, do you mean to say that that close relative is going to be punished? ...
(Interruptions). If the doctor does not know what is the commercial agreement
between the close relative and the intending couple, is the doctor going to be
punished? | think though the intention is good, the content can be misused.
Whenever we bring more authorities into the system, the chances of misuse
are more. ... (Interruptions).

My request would be this. ... (Interruptions) As there is so much of

pandemonium going on in the House, | would like to state that better late than
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never, while framing the rules and the guidelines if the hon. Minister can
correct all these things, it would be better because the people who extend the
services should not be punished unnecessarily. ... (Interruptions) Otherwise, |
can challenge that no one in this country will ever attempt to extend the
services of the surrogacy. Before we take a challenge; before we put a
legislation, we have to take care of three parties involved in the entire gamut of
the surrogacy — the surrogate mother, the intending couple and the service
provider. ... (Interruptions) These three people should be safeguarded. | hope,
the Minister will take precautions while framing the guidelines. Thank you very

much.
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SHRI DHARAM VIRA GANDHI (PATIALA): First of all, | stand here to
congratulate the hon. Minister of Health, Shri J.P. Naddaji for putting forward
and bringing out this most advanced Bill on surrogacy. Surrogacy is a big
problem in India. ... (Interruptions) Infertility has grown manifold during the last
ten to fifteen years and the infertility centres have cropped up and sprangled
up like anything as much as to the tune of 6000, all over the country and are
exploiting the issueless couples to a big extent. ... (Interruptions) This Bill was
mandatory to regulate the surrogacy rules; surrogacy problems in our country.

| have few suggestions to make. First of all, it is not in the interest of the
intending parents or the infertile parents. It is in the interest of the surrogate
mother which is also to be looked at equally by this law.

Secondly, | fully agree with my earlier speaker that the age for decision
to have a child through surrogacy should not be decided by years. It can be
decided within a very short period of time, for example, in the case of
congenital absence of ovaries and total azoospermia. ... (Interruptions) These
are the conditions for which the patient can be taken up for a surrogate child
even after one year or so, if the couple desire so.

Thirdly, | firmly believe that only Non-Resident Indians (NRIs), who are
passport holders should be allowed to avail the facility of surrogacy in India.
The Foreign Passport Holders or the Foreign Nationals should not be allowed
to avail the surrogacy provisions or the surrogacy facilities in our country. ...

(Interruptions) So, | once again congratulate the hon. Minister for bringing out



19.12.2018 106

this very-very important and advanced Bill to this country. | stand and support

this Bill fully and wholeheartedly. Thank you.

HON. SPEAKER: Now, Dr. Shrikant Eknath Shinde — Not Present
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Y PieTeles PAR (FITIST): INLFE TSN, A0 ot 59 Fecaqul fdel R g &
HiepT T 8, 39 foTQ H 311Ul g=dTe ST g .. (SIa9T)

IROR IR I&X & 9T 7 FET Ufehar vg A= &1 graas o Isci
TR TS 3R IS TRARAT FIE BT TSH PR BT 8 I8 Pl WRIEAT B Bl
...(TTF) ST IRARY A7eR Pl 3T iR IHD ATf B e & 918 39 Bls
ST P 91T 3 A& BFfl 31 prafdiyer WA ot URY & @7 Bl ... (TauF)
otRTet fépar ST 8T 81 8T oSl & o &l SRevdl &, ddifch I8 <l il & b
O TG § I HfeelT DI DI IB Blil & 3R IFebT Tl T STl 8, o]
B FehaT & a8 IA ITD BT IR BIS AT ST 81 9gd & fesfRae et 7
IRAERAT R Tfcrae &1 ... (SIae)

31cT: 39 49T I & H I@T BT RebR Dl AT AT 81T fb RIS
HICT3N & AT B FepTe &b a1g I AT Ffieh FasR, SNl 3R TR &
I JTeTepl b IR DI TG 81 8l ...(SIIEM) 3T & b $ DI P T
5 3 & 915 S 5 fhRTY Dl DG JaTAT H TRRIC AT P AT b FqaR TR
BRENE U CELIE))

AT AR BT TEATY el TRIVAT  UST §Y dTefepl T 90T T8l 81Tl
AT & IS &M A afere Fafxy ol Hi-a1T 1 g HIT Fepl

$7o1 SIeal b T H 39 [A9geh T FHH PR §Y 31U 1T FHTH BR8] ...

CELI)
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3t ST SepTeT ARTIAVT ATST (S1pT): T STeel HEIGAT, 3 TRINIT faet, 2016
IR q¥ dlef T Hiel T, §eb foTq guaral <er § “9ST urAl-acl qarai” &l TR
T T & 2AfepeT SToT Sfcat bt SR We W 81 S ATl gobH &l W8T & SiR fJ8R
H JOIFHRYY SHET SICTT-STRTCT IETERVT B ... (SATEITT) TToT <27 H AR T gl SUH
81 R8T 8, ORY g9 o ARaR fAtheT g3 81 T8T 0 9 el T JdTd 8, BHRI AR
TRT, AR GEPR, AR FLBiT H AR M@ TR & T W T 11

3IR Eleld A T BT fohdT 1T Bl ... TaE) T FaART ST fordT 1T 81 DI

STRIT STT 8T &, oAbl §9 ST b &1 R A8V feb $epT GoUudNT o &I+ g 8o

I & b 30T T R b oY [ oTT ST & cifebT SivY el 71T feb 372w
T ST, <1fehT arees o T2l oTTg R 3 1T Y1 15 TR B9 MG, 21febT 3TY a1
Sl RIg AT T IRl < &t 1< BPET TS, <ifcbT e el 1T o Yebls T Gebr]
Il ... TIYH) <9 H G & o7 3res-3rew faet oTe ST 81 <X 31T St I8
TRIVT et 3TRIT &, BRT 8T & fb 3T 31e8T ol BT ATfeV 3R DI o6l TR
3 CTR] BT 2A11SY TR S TREET AT G 7 HH A ... ( FIET)
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SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, | thank you for
giving me this opportunity. ... (Interruptions) The Surrogacy (Regulation) Bill,
2016 is a very comprehensive Bill which is prohibiting the commercial
surrogacy as well as legalising surrogacy. ... (Interruptions) That is the
significant feature of this Bill. This Bill is also preventing the unethical practices
which are being followed in the country in the field of surrogacy.
(Interruptions)

| would like to highlight a point regarding the children born out of the
surrogated mother. ... (Interruptions) Sufficient care and protection should be
provided to the children who are born out of the surrogated mother because
after their birth, most probably there is a chance of discrimination.
(Interruptions)

Madam, another important fact which | would like to point out to the hon.
Minister is — most of the hon. Members have already spoken about it —
regarding the distinction between commercial surrogacy and ethical surrogacy.
... (Interruptions) This has not been well explained in this Bill. It has to be
made very clear. That is the only one deficiency or lacuna which is found in
this Bill. ... (Interruptions) So, the commercial surrogacy as well as the ethical
surrogacy, as it has been rightly stated in the aims and objects of the Bill, the
word itself is very clear. ... (Interruptions) So, that has to be distinct. Otherwise,
it will be creating problems.

As rightly pointed out by Shrimati Supriya Sule, the fertile couples can

have children even five years after their marriage. Some persons want to
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maintain their beauty and so they want to avoid child birth. ... (Interruptions) In
this way, this can be misused. On this point also, | would like to seek a
clarification from the hon. Minister. ... (Interruptions)

These are the points which | wanted to make. With these words, |

support the Bill. ... (Interruptions)
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ST ORI UehTeT TSI : A1 3TEel HRIedT, 9 ahrall -1 39 foef U= 37UHT 7 3@
gl ...( FIYM) 5 g% H el [ 31T T UfcTeTiep & 8, ST Ueb UfereTRies fdel iR
T 81 8T 81 ...( Fau) I8 QRIETRID e & B S 818l & arav o 3ot
FaTferc! fSee 83 81 397 aarferc! fSaT & foly # Jae! 94T <1 918 gl ... Fau)

| really appreciate all the hon. Members who have positively participated in this
debate. ... (Interruptions) The quality debate which has taken place and the
issues which they have raised shows really the concern of the Members of
Parliament as to how we are concerned about protecting the dignity and
interests of women, protecting the children and also see that they are not
exploited and at the same time ensure that they are given the best type of
treatment from the point of view of medical science. ... (Interruptions) The
issues which have been raised about their health and their concerns are well
taken.
15 00 hrs

First of all, | would like to appreciate the quality of debate which has
taken place in this Parliament in so much of noise and hue and cry. But this
debate has taken place and | really thank all of you. The issue for which this

Bill has come is first of all to see to it that commercial surrogacy does not take

place. FARRIST TRIRAT BT &7 clcet Rolde o &1 TgT af HHIIA o RIS off &
3R GofH IS BT SIS 81 All sections of the society, all NGOs and all civil

societies have said that commercial surrogacy should go. But at the same

time, the intention is to save the family IR I e v Eﬁl’s‘ o YT 8T ' Ot

YT &, T Y P Welc PR Febd & dlfh Ale A9 Dl hivAferct & FIRT U1 god]
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81N & i <t ST A, 39 91 DT I 5 TG §Y 9 foet T R 1T 81 vyt
BT T &, T AT, fSaee suds Us aigh, NHd & Tl & 94T
conception is not taking place and this is proved that the conception is not
taking place, T 39 oY S et & HTEIH I el R o PRI I T8 8 FHT
qeR ¥ el & & Ugell IR SF-Yelcs TRAT BT Welc bR e DRI Bl T8 81 34
& 3TN QT ATeT &1 99 5T I 89 39 fdeT &l I a1ed 8

3O ST 94 I3 &, I o vl & qR 4, Ifh 39 23 3HSHSY 3T
gl 8, SRy 9ga-<it a1l Fel1aR 814 aTeit &, Iep! T 31U HH I 18T 5|

STEl dep QaTRe! f9eT T 91 &, USTIRET el ol S AT i &l T TT?
URIREY el & IR Foier Refla - ford 1 81 I pRAeser H 81 But at the same

time, the Law Commission and the Supreme Court were clear that Surrogacy
Bill should come as soon as possible. ar &Y TeTReT foet 3fiR s@f HARAE BH_AT
STl But that is also very much under consideration. We have received all
inputs from all organizations and we are working on it. This is what | have to
say 3R ARFIAT et BT & ol 3T &

The second issue was about the embryo. We have said “56 days”, but
Madam Kakoli said that it could be preserved for years together. In the same
way, about the foetus, we have mentioned 57 days, but she said that it could
be preserved for a much longer time. This will be deliberated while framing the
rules and regulations and we are open to that. So, this is how | would like to
comment on this issue.

The issue related to Section 377, 3 $3g W &H Jg Bel dled & (b I8
W[l 3R Ig Fem fewhgs hideflst & foly o arer € Section 377 only
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withdraws the criminalization of the same sex living together, but persons in
live-in relationship, or a single parent - they do constitute the family. So,
keeping that factor in view, ST fSwTss HffelisT €, anfy =1 @ I8 gfaer o @l
TRIRT R ¥g B

With regard to the query on the foetus and embryologist, as | told you
that it would come under the rules and regulations and we would take care of it
accordingly.
SHRIMATI SUPRIYA SADANAND SULE : There are many families where
either the mother or father or the parents have died. So, | humbly request you
not to say that a family should be complete or it should be husband and wife.

| would humbly request you, Sir. It is not fair to say that a single parent is
not a family. If you do not mind, please clarify it because it is going on the
records of the Parliament. It is my humble request.
SHRI JAGAT PRAKASH NADDA: Supriya Suleji, | respect your sentiments.
But at this point of time, we are talking about the family. There are other
methods also of adoption and other ways where a person, a single family can
have a child. So, that would be taken care of.

Madam, the third point was about the NRIs. At present, NRIs are
included in the Bill. It is only the foreigners, who are not included. But NRIs
are included in the Bill. That is what | would like to say about it ...

(Interruptions)
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On the issue relating to the certificate of infertility, the certificate is to be
given within 90 days. Here, the number of days have been specified. So, the
certificate will be given within 90 days ... (Interruptions)

In the same way, the appeal against the decision of not allowing
surrogacy will be decided within 30 days. They can appeal within 30 days; and
they will be heard and given the opportunity. So, accordingly, it would be
decided ... (Interruptions)

There was one big issue about the close relatives. This also will be
decided in the rules and regulations. Accordingly, we would have discussions.
So, this issue will also be taken care of and we will move forward ...
(Interruptions)

Shri N.K. Pramachandranji asked about altruistic surrogacy. Altruistic
surrogacy is a surrogacy where there is no commercial consideration. So, |
have tried to address his point ... (Interruptions)

SHRI BHARTRUHARI MAHTAB: Madam, the hon. Minister has said that a lot
of changes would come forth in the regulations.

SHRI JAGAT PRAKASH NADDA: Mahtabji, there would be no changes. The
issues raised by you will be taken care of in the rules and regulations.

SHRI BHARTRUHARI MAHTAB : This is one of my points that you are
delegating a lot of law-making provisions to the regulators. That should not
happen. That should be rather part of the Bill and the part of the law. It would

be easier ... (Interruptions)
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SHRI JAGAT PRAKASH NADDA: | totally agree with you. But for the first time,
it is being regulated. We will take care accordingly ... (Interruptions)

So, with these words, Madam Speaker, | would request that this House
should consider this historic Bill and pass it unanimously. Thank you....

(Interruptions)
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HON. SPEAKER: The question is:

“That the Bill to constitute National Surrogacy Board, State
Surrogacy Boards and appointment of appropriate
authorities for regulation of the practice and process of
surrogacy and for matters connected therewith or incidental
thereto, be taken into consideration ”

The motion was adopted.

... (Interruptions)
HON. SPEAKER: The House will, now, take up clause-by-clause

consideration of the Bill.
Clause 2 Definitions
Amendments made:
‘Page1, for lines 10 to 14, substitute—

‘(@) “abandoned child” means a child born out of surrogacy procedure,
deserted by his intending parents or guardians and who has been
declared as abandoned by the appropriate authority after due enquiry;’.

3)

Page 2, line 32, for “ (n) “human embryologist™ ,substitute ‘(n)
“‘embryologist™. (4)

Page 3, after line 12, insert—

‘(ya) “sex selection” shall have the same meaning as assigned to it in
clause (0) of section 2 of the Pre-conception and Pre-natal Diagnostic
Techniques (Prohibition of Sex Selection) Act, 1994;’.

S)

(Shri Jagat Prakash Nadda)
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HON. SPEAKER: The question is:
“That clause 2, as amended, stand part of the Bill.”
The motion was adopted.

Clause 2, as amended, was added to the Bill.

Clause 3 Prohibition and regulation of
surrogacy clinics

Amendments made:

‘Page 3, line 40, omit “human”. (6)
Page 3, line 46, omit “human”. (7)
Page 4, line 5, omit “human”. (8)
Page 4, line 18, omit “human”. (9)

Page 4, line 26, omit “human”. (10)

117
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Page 4, after line 30, insert—

“(viii) no surrogacy clinic, registered medical practitioner, gynaecologist,
paediatrician, embryologist, intending couple or any other person shall be

involved in any form of sex selection for surrogacy.”.

(11)
(Shri Jagat Prakash Nadda)

HON. SPEAKER: The question is:
“That clause 3, as amended, stand part of the Bill.”
The motion was adopted.

Clause 3, as amended, was added to the Bill.

Clause 4 Regulation of surrogacy and
surrogacy procedure
Amendments made:

‘Page 5, line 21, after “surrogate mother”, insert “for a period of sixteen
months covering postpartum delivery complications.”
(12)

Page 5, for lines 34 to 36, substitute—

“(IIA) no woman shall act as a surrogate mother by providing her own
gametes;”;

(111 no woman shall act as a surrogate mother more than once in her life
time:” (13)

(Shri Jagat Prakash Nadda)
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HON. SPEAKER: The question is:
“That clause 4, as amended, stand part of the Bill.”
The motion was adopted.
Clause 4, as amended, was added to the Bill.

Clause 5 was added to the Bill.

Clause 6 Written informed consent
of surrogate mother
Amendment made:
Page 6, after line 11, insert-

“(2) Notwithstanding anything contained in sub-section (1), the
surrogate mother shall have an option to withdraw the practice of
surrogacy before the implantation of embryo in her womb.”.

(14)

(Shri Jagat Prakash Nadda)

HON. SPEAKER: The question is:
“That clause 6, as amended, stand part of the Bill.”
The motion was adopted
Clause 6, as amended, was added to the Bill.

Clauses 7 and 8 were added to the Bill.
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Clauses 9 Prohibition of Abortion

SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, | beg to move:

Page 6, line 21,-
after “surrogacy clinic, ”
insert “hospital,”. (24)

Page 6, lines 22 and 23,-
for “except in such conditions”

substitute “except when the pregnancy is dangerous to the
life of surrogate mother, with due certification to the effect
from District Medical Board,”.
(25)
HON. SPEAKER: | shall now put amendment nos. 24 and 25 to clause 9
moved by Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clauses 9 to 13 stand part of the Bill.”

The motion was adopted

Clauses 9 to 13 were added to the Bill.
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Clause 14 Constitution of National
Surrogacy Board
Amendment made:

Page 8, line 5, omit “human”. (15)

(Shri Jagat Prakash Nadda)

HON. SPEAKER: Shri N.K. Premachandran, are you moving amendment nos.
26 to 28 to clause 147?
SHRI N.K. PREMACHANDRAN : Yes, Madam, | beg to move:

Page 8, line 5,-

after “human embryologists”

insert  “working in the Medical Educational Service or
Health Service under the Central Government or a State
Government”. (26)

Page 8, line 7,-
after ‘prasuti-tantra”

insert “working in the Medical Educational Service or
Health Service under the Central Government or a State
Government”. (27)

Page 8, line 8,-
after “social scientists”

insert “working under the Central Government or a State
Government”. (28)
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HON. SPEAKER: | shall now put amendment nos. 26 to 28 to clause 14
moved by Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 14, as amended, stand part of the Bill.”
The motion was adopted

Clause 14, as amended, was added to the Bill.

Clause 15 was added to the Bill.
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Clause 16 Meetings of Board

SHRI N.K. PREMACHANDRAN : Madam, | beg to move:
Page 8, line 41,-
for “six months”

substitute “four months”. (29)

Page 8, line 46,-
after “shall be decided”

insert ”, after obtaining written opinion from the experts and
after giving due consideration to the reports,”.
(30)
HON. SPEAKER: | shall now put amendment nos. 29 and 30 to clause 16
moved by Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clauses 16 stand part of the Bill.”
The motion was adopted
Clauses 16 was added to the Bill.

Clause 17 was added to the Bill.
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Clauses 18 Disqualification for
appointment as Member
SHRI N.K. PREMACHANDRAN : | beg to move:
Page 9, line 21,-

after “a practicing member or”

insert “directly or indirectly connected to the functioning of a
surrogacy clinic or in an organization directly or indirectly
connected with a surrogacy clinic or”.

(31)

Page 9, line 24 -
after “or representing”

insert “or relating to”. (32)

HON. SPEAKER: | shall now put amendment nos. 31 and 32 to clause 18
moved by Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clauses 18 to 23 stand part of the Bill.”
The motion was adopted

Clauses 18 to 23 were added to the Bill.
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Clause 24 Composition of
State Board
Amendment made:

Page 10, line 40, omit “human”. (16)

(Shri Jagat Prakash Nadda)

HON. SPEAKER: Shri N.K. Premachandran, are you moving amendment nos.
33 to 36 to clause 247
SHRI N.K. PREMACHANDRAN : Yes, Madam, | beg to move:

Page 10, line 33,-
after “nominees”

insert “not below the rank of Joint Secretaries”.
(33)

Page 10, line 40,-
after “human embryologists”

insert  “working in the Medical Educational Service or
Health Service under the Central Government or a State
Government”. (34)

Page 10, line 42,-
after ‘“prasuti-tantra”

insert  “working in the Medical Educational Service or
Health Service under the Central Government or a State
Government”. (35)
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Page 10, line 43,-
after “eminent social scientists”
insert “working in the State Government service”.
(36)
HON. SPEAKER: | shall now put amendment Nos. 33 to 36 to clause 24
moved by Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 24, as amended, stand part of the Bill.”
The motion was adopted

Clause 24, as amended, was added to the Bill.

Clause 25 was added to the Bill.

Clauses 26 Meetings of State Board
HON. SPEAKER: Premachandran ji, are you moving your amendment no. 37
to clause 267
SHRI N.K. PREMACHANDRAN : Madam, | am not moving my amendment.
HON. SPEAKER: The question is:
“That clauses 26 to 31 stand part of the Bill.”
The motion was adopted.

Clauses 26 to 31 were added to the Bill.
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Clause 32 Appointment of appropiate authority

SHRI N.K. PREMACHANDRAN : | beg to move:
Page 12, line 44 ,--
after “Family Welfare Department”
insert “or Medical Education Department”. (38)
Page 13, line 3,--
after “medical practitioner”
insert “in Medical Education Service or Health
Service of the State Government”. (39)
HON. SPEAKER: | shall now put amendment nos. 38 and 39 moved by Shri
N.K. Premachandran to clause 32 to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 32 stand part of the Bill.”
The motion was adopted.

Clause 32 was added to the Bill.
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Clause 33 Functions of appropriate authority
Amendment made:
Page 13, line 25, after “clause (iii) of section 4”, insert

“within a period of ninety days”. (17)

(Shri Jagat Prakash Nadda)
HON. SPEAKER: The question is:
“That clause 33, as amended, stand part of the Bill.”
The motion was adopted.

Clause 33, as amended, was added to the Bill.

Clause 34 Powers of appropriate authority

SHRI N.K. PREMACHANDRAN : | beg to move:

Page 13, line 28,--

after “summoning of”

insert “any person required for proper

adjudication of the complaint or”. (40)
HON. SPEAKER: | shall now put amendment no. 40 moved by Shri N.K.
Premachandran to clause 34 to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: The question is:

“That clause 34 stand part of the Bill.”
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The motion was adopted.

Clause 34 was added to the Bill.

Clause 35 Prohibition of commercial surrogacy,
exploitation of surrogate mothers and
children both through surrogacy

Amendment made:
Page 14, for lines 12 to 16, substitute—
‘embryo or human gametes for surrogacy or for surrogacy
procedure”; and
(g) conduct sex selection in any form for surrogacy.

(2) Notwithstanding anything contained in the Indian PenalCode,

contraventions of the provisions of clauses (a) to (g) of sub-section (1) by
any person shall be an offence punishable with imprisonment for a term
which may extend to ten years and with fine which may extend to ten

lakh rupees.”.
(18)

(Shri Jagat Prakash Nadda)
HON. SPEAKER: The question is:
“That clause 35, as amended, stand part of the Bill.”
The motion was adopted.

Clause 35, as amended, was added to the Bill.
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Clause 36 Punishment for contravention
of provisions of Act
Amendments made:

Page 14, line 22, omit “human”. (19)

Page 14, lines 27 and 28, for “which shall not be
less than five years”, substitute “which may extend
to five years”. (20)

(Shri Jagat Prakash Nadda)

HON. SPEAKER: The question is:
“That clause 36, as amended, stand part of the Bill.”
The motion was adopted.

Clause 36, as amended, was added to the Bill.

Clause 37 Punishment for initiation of
commercial surrogacy
Amendments made:
Page 14, line 34, omit “human”. (21)
Page 14, line 37, for “which shall not be less than
five years”, substitute “which may extend to
five years”. (22)

(Shri Jagat Prakash Nadda)
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HON. SPEAKER: The question is:
“That clause 37, as amended, stand part of the Bill.”
The motion was adopted.
Clause 37, as amended, was added to the Bill.

Clause 38 Penality for contravention of provisions
of Act or Rules for which no
specific punishment is provided
Amendment made:
Page 14, line 42, for “which shall not be less than
three years”, substitute “which may extend to
three years”. (23)
(Shri Jagat Prakash Nadda)
HON. SPEAKER: The question is:
“That clause 38, as amended, stand part of the Bill.”
The motion was adopted.
Clause 38, as amended, was added to the Bill.

Clauses 39 to 51 were added to the Bill.

Clause 1 Short title extent and commencment
Amendment made:
Page 1, line 5, for “2016”, substitute “2018”. (2)

(Shri Jagat Prakash Nadda)
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HON. SPEAKER: The question is:
“That clause 1, as amended, stand part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:

“‘Page 1, line 1, for “Sixty-seventh”, substitute “Sixty-ninth”. (1)

(Shri Jagat Prakash Nadda)
HON. SPEAKER: The question is:
“That the Enacting Formula, as amended, stand part of the Bill.”
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Long Title was added to the Bill.

... (Interruptions)

HON. SPEAKER: The Minister may now move that the Bill, as amended, be

passed.
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SHRI JAGAT PRAKASH NADDA: | beg to move:
“That the Bill, as amended, be passed”.
HON. SPEAKER: The question is:

“That the Bill, as amended, be passed”.

The motion was adopted.

... (Interruptions)
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1520 hrs
THE CONSUMER PROTECTION BILL, 2018
AT STEET : HIT 1T RV, el D Hait =1 Jo UrefAr 1 & f& 3frgeq ek
19, S BoTAR o folY T8 AT &, IqP! Usel forar S, FSaehT H SFAfer &1 81
-..(FIY)
AT e el : H =1eci! g fob St ATl URAeT Sit SeT I e
SUNIHT AT, T SR Adorf~e fazor 53 (sft Imfaam gram): a9

3regey TR, H URATT el &;

“f5  IUMIHTSN & &l BT TR =T &P AT 3R Ih Yo & forw
SUYHT fIaTer & G5 I 3R TTdt T aeim IRFANR & o 3N S|
g T 3TN fawt & foTq Iuee vt arel faee uR fa=R fova Sy

3Teger SiT, &9 S I8 9t MY &, IE 1986 b TAT WR =T e 81 g et et
HgaqUl &1 87-88 HIel & d1e Ig 7T feeT <TRIT 1T 81 31T S & fob 37T <27 &t
JMETEY 125 RIS J off SITET 8 3R A AR & AR SUHIH Bl ... (STIEH) A S AR &
AR SYARRT &l...(STTEH)

HON. SPEAKER: Please wait a minute.

... (Interruptions)
HON. SPEAKER: The Minister may continue tomorrow.

... (Interruptions)
HON. SPEAKER: | am again and again requesting all of you.

... (Interruptions)

* Moved with the recommendation of the President.
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HON. SPEAKER: Give me one minute.

... (Interruptions)
HON. SPEAKER: Your AIADMK problem of Cauvery cannot be solved here. |
cannot solve it here.

... (Interruptions)
HON. SPEAKER: You have to discuss it. | will allow a discussion. | am not
saying ‘no’ for discussion. But only after discussing, we can solve it. Like this, if
you want to solve the problem, this is not the way.

... (Interruptions)
HON. SPEAKER: That means, the message goes that you do not want to
solve the problem. The message goes that you do not want the Cauvery issue
to be solved.

... (Interruptions)
HON. SPEAKER: So, please, | am again and again requesting you. Do not do
that. That is why, | am saying, you go to your seat and let us have discussion.
Otherwise | cannot do that. You cannot solve it. You cannot get solution. You
cannot get solution like this. | am again requesting you.

... (Interruptions)
HIFAIRT JTEET : et &9 SHDT Ul of ol

... (STIYT )
HON. SPEAKER: We will take it tomorrow as the first item.

... (Interruptions)
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HON. SPEAKER: So, the House stands adjourned to meet again on Thursday,

the 20" December, 2018 at 11 a.m.

15 24 hrs

The Lok Sabha then adjourned till Eleven of the Clock on
Thursday, December 20, 2018/Agrahayana 29, 1940 (Saka).




	THE DEPUTY SPEAKER

	PANEL OF CHAIRPERSONS

	SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): In West Bengal a discarded rail bridge namely “Nashipur-Azimganj” situated in  Murshidabad district is being restored for the last so many years. It is a very strategic rail bridge which may converge both the Sealdah and Howrah division as a result of which the distance would be shortened by 50 kms from Kolkata to North Bengal and Northern states. More than 95% works have been completed but it is yet to be completed resulting in great disappointment to the people. It is learnt that the delay in acquiring a few yards of land has become the stumbling block for its completion. I, therefore, would request the Railway Ministry to look into this issue and take necessary action to complete the restoration work at the earliest. 

	SHRI KODIKUNNIL SURESH (MAVELIKKARA): Due to the unprecedented floods and its continuing effects, the people of kuttanad region have been subjected to far more hardships than they suffered earlier. The floods have caused total destruction of life and property to the people of Kuttanad in all 13 Gram panchayats of Kuttanad Taluk and made the already weak and dilapidated bunds further vulnerable. The bunds of Padasekharams have been breached and flood water has entered into the paddy cultivation resulting into the loss running into crores of rupees and homes damaged beyond repair. In this situation, I would request the government to urgently release the second tranche of Kuttanad package so that the bunds can be strengthened and roads, drinking water distribution and damage to agrarian sector could be effectively addressed to and the region could be brought back to its normal state.
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